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COUNCIL OF STATE.
Thursday, 26th March, 1926.

FAREWELL SPEECH DELIVERED TO THE COUNCIL OF STATE
AND THE LEGISLATIVE ASSEMBLY BY HIS EXCELLENCY'
THE VICEROY. 3

His Excellency the Viceroy having arrived in procession with the Presi-
dents of the Council of State and The Legislative Assembly took his seat
on the Diis at Eleven of the Clock.

His ExcenLescy THE VICEROY : 1 have come to address you for the last
time, to bid you a very regretful farewell. The Session is almost at its end;
in & few days 1 shall say good-bye to this historic city, to wonderful India,
and to the responsible position 1 have held during the last five years. The
period of the Viceroyalty is but a very brief span in the life of India, yet
these last five years have, 1 belicve, a significance, which may not be
fully appreciated until events have fallen with the lapse of time into theiwr
true perspective, and the relative importance attributable to incidents
that have loomed large on our horizon has been duly weighed and recorded.
It may, and 1 hope will, be chronicled by the historian that the foundation
of responsible self-government in India was well and truly laid during this
period, although it may be that some who were actively engaged in the
operation chafed at what they regarded as the slow rate of progress and
grumbled becausc they were not permitted to placé the crowning dome on
the edifice before the base had been made capable of supporting it. Dur-
ing these years since the inauguration of the Reforms we have travelled
together—for you are aware that the Governor General is & component part
of this Legislature—along new and hitherto untrodden paths, often hin-
dered by obstacles and beset with difficulties, and in the earlier days not
infrequently within the sound of raging tempests without. We have not
always been in agreement, indeed this was scarcely to be expected. Some-
times there have been sharp conflicts. Occasionally I have felt bound to
exercise the special powers vested in the Governor General. However
strongly some may have criticised these actions, I feel sure you will not
have doubted that they were dictated solely by my conception of the
solemn duties entrusted to me. I have myself never failed to recognise
that the differences between myself or my Government a..n@ Mem!)ers. of
the Assembly have arisen from honest divet:gences of opinion mainly a8
to the methods to be pursued and as to the time of advance in the consti-,
tutional domain. . There has been no difference in purpose; we have striven
to attnin the same end, the prosperity and happiness of India.

Th ds of my office are rumiing out, and I do not wish thWeIl
undul;'a t::gay on ou);' points of difference: rather would I concentraté upon

( 645 ) A
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our points of agreement, which have been far more numerous and have led
to results of greater importance than are perhaps always acknowledged in
the turmoil of political-controversy and agitation.

I came to India with a special mandate to guide the working of the
Reforms, in which I took keen personal interest. During the whole period
of my office my labours have been largely devoted to carrying out this’
policy, and my energies have been to a great extent concentrated on this
question. Many problems of Commerce and Industry, of Finance snd

omics, of Railway Development, Tariffs and other subjects of vast
importance to India have also engaged my attention. I have had oppor-
tunities of surveying these fields of activities; my purpose to-day is to refer
very briefly to a different sphere of activity of wide importance to India
and of special interest to the Legislatures. As 1 am addressing you for
the last time, when the reins of my office are about to be transferred o
my successor, I shall make but few observations on the political situation.
I have striven throughout to place my views clearly before you in order
to remove possible misconceptions regarding the objects I had in mind,
and to acquaint you with the course along which I desired to steer the
Bhip of State; to-day I shall refer only to a few aspects of the political
problems.

Although much attention is constuntly devoted in India to political and
constitutional change, 1”am often inclined to think that the great import-
ance attributed to the Reforms in England at the time of their inaugura-
tion and subsequently is not sufficiently reulised in India. The Retorms
initiated in the first place a new departure in the relations between Eng-
land and India; they put India on the road to the realisation of more
complete unity and higher national self-expression. In the language of
His Majesty the King-Emperor the new Constitution took its place ‘‘among
the great historic measures passed by the Parliament for the better gov-
emment of India and the greater contentment of her people”’. His Royal
Highness the Duke of Connaught arrived in India with a special message
of sympathy and encouragement from His Majesty to inaugurate the new
Legislatures, and in His Majesty's churge to me as Viceroy and Governor
General a month later the following special instructions regarding the
working of the Reformed Constitution were embodied: ‘‘For above all
things it is Our Will and Pleasure that the plans laid by Our Parliament
for the progressive realisation of responsible government in British India
as an integral part of Our Empire may come to fruition to tl;e end that
Biitish India may attain its due place among Our Dominions’’. The
execution of these instructions has been a solemn obligation upon me
during these five years; with full cognisance of the importance and impli-
cation of this policy, I have omitted no step which was likely, in my view,
to conduce to its successful realisation. In my efforts I have had the
support and encouragement of His Majesty’s Government, and thopgh 1
have been associated with five Prime Ministers and four Secretaries of
State for India during my term of office, there has at no time during that
period been any change in the main stream of this policy. There has
been no desire to divert it from its channel or to alter its course; the goal
of British policy remains to-day, subject to the fulfilment of the e.sseﬂtaal
- conditions by India, what it was when-I assumed my office, that is, the
progressive realisation of responsible government in India as an integral
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part of the British Empire”’. 1 have recalled these considerations to you
in order to emphasise that the policy of His Majesty’s Government is
definite and stable. It has not changed with successive Governments; in
this respect it will not change with successive Viceroys, for my distin-
guished successor, Lord Irwin, prior to his departure stated thaf it would
be his endeavour to forward whole-heartedly the advancement of India
towards full self-government on constitutional lines. Nevertheless, looked
at merely from the Indian point of view, the great significance
of the Reforms is still at times misunderstood or underrated,
Yet they give what India never had kefore—a guarantee by Parliament for
her political progress. They open the door to the attainment of a new
national status and dignity; they give an opportunity not offered before to
enter into more intimate relations with England and the Empire and enable
India gradually to build up her own responsible institutions within the
Commonwealth of nations forming the Empire. I lay emphasis on all
these considerations to-day, because as the result of my five years intimate
connection with India, I have learnt to place a greater value on the new
Constitution than when I first set out from Home. I am aware that it
is said that the inspiration of the policy finds its origin in democratic
institutions which are especially British in character and cannot be applied
to India. But Indians will be the first to assert that these ideals during
a long association with British rule have become ingrained in the minds
of Indians as among the essentials of national progress. No useful pur-
pose would te served by disguising from ourselves that there are inherent
difficulties in adapting British democratic institutions to Indian conditions,
but these must be confronted by India and her political leaders. The
esgential principle underlying English institutions is based on a funda-
mental unity of sentiment and on a general desire, in issues of cardinal
importapce, to waive the claims of individual or sectional advantage for
the benefit of the common weal. India’s internal conditions are not
naturallv conducive to solidarity. People by different races with separate
historical antecedents and conflicting ideals of culture India possesses
various elements which do not tend towards unity. Sharp inequalities of
development in education and civilization divide men: creeds and castes
tend to separative influences. The administrative problems are not less
complex; but I shall not pursue the enumeration of difficulties. My purpose
in referring to them is to cmphasire again that they cannot te relegated
into the background; thev cannot be disregarded, they force themselves
in India at everv turn to the forefront. Communal differences have become
more acute as all India knows. I need not elaborate them. I mention
them because they loom large in India and they are not merely
superficial. They have their roots deeply entrenched and will nob
easily be extirpated. All thoughtful men in India realise the situation:
it would be idle to attempt to refer even cursorily to the political condi-
tiong of India without mention of it.—but there to-day I must leave this
momentous problem in the hope that Indian patriotism and Indian intelleot
will help to find a golution.

Now, when my return to England is imminent, and I have given long
and deep reflection to the position of India under the new Constitution.
T have felt it incumbent upon me to state my views to you, to offer them
in the friendliest spirit and with the purpose of securing your whole-
hearted good-will and co-operation in the administration. I am not for
one moment suggesting that the Constitution in its present form is perfect
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and that it will not require revision and amendment and adaptation to
conditions in new developments. This will form the subject of a great
and ‘momentous inquiry at a later date. The necessary conditions to
ensure its appointment earlier than the statutory date have teen too fre-
quently stated by me and my Government to need repetition. Even so
my observations are constantly misunderstood notwithstanding that I have
been at pains to correct misinterpretations. In particular, I desire to
emphasise that I have never required complete or abject surrender of any
pofitical party or section. I earnestly trust that my successor may be more
fortunate than I in this respect and that he may find in the new regime
that clear and unambiguous expression of good-will and desiré for harmoni-
ous velations which T have sought to obtain.

 Unfortunately the vears immediately following the introduction of the
Reforms could hardly have been more unfavourable to their growth. A
ferment of unsettlement of feeling was at work in India as elsewhere in
the world. Besides these developments India’s finances were crippled;
her trade and commerce were enveloped in a heavy cloud of economic
stagnation; a great section of the Indian people were also trouktled regarding
the fortunes of an Empire closely associated with their most precious religious
sentiments and beliefs. These conditions eaused the acutest anxiety to
me and my Government, and throughout these early years, in addition to
the heavy burden of developing the new Constitution. we were faced with
the constant necessity of dealing with a succession of critical developments,
which not only impeded the working of the Reforms, but menaced at one
time their very existence. It is freely and fully acknowledged that there
is a great change in the present atmosphere; peace reigns on our borders;
internal disturbances have been set at rest: law and order have been
vindicated and established; the financial situation has been stabilised with
beneficent reactions on the nation-building activities of the Reformed Con-
stitution; conditions have been created which give fair prospect for trade
and commerce in the development of Tndia’s resources; the anxieties of the
Indian Moslem population have been allaved. Looking back over these
early years I again gladly acknowledge the support given by the Indian
Legis’ature to the Government in many important steps taken in eritical
situations. ,

I have had one other purpose in mind in making this brief summary.
Quite recently Lord Irwin in a generous reference to myself claimed that
eredit should te given to the Viceroy when the results of his administration
were deemed satisfactory. I will add that, if credit is to be attributed to
me in any degree for any of these results, it should in fairness be very fully
ghared by those associated with me in the heavy burdens of the Government
of India. No Viceroy ,can possibly have received more loyal and devoted
service than I during these five years in which it has been my good fortune
to have the great advantage of most skilled and capable assistance, not only
from the Members of my Council, but also from those ‘who have otherwise
been called upon to contribute to the administration.

‘And now let me abandon political discussion, and for a brief moment turn
to personal considerations. Throughout my address to you to-day the sad
reflection dominates my mind that it is the last of these occasions. I should
not be human if I could remain ‘unmonved in the face of my impending
departure from India. The memories of these years will always be
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treasured by me: I cannot refer to them without associating Her Excellen

in these expressions of profound regret at departure. For the moment all
controversies are forgotten. I think only of the many acts of thoughtful
kindness and sympathetic friendship throughout our stay in India. Inevit-
ably my thoughts turn to the generous assistance Her Excellency and I
have invariably received from India from Members of the Legislature
and from all classes of the public in our labours in the cause of suffering
humanity. Her Excellency with the true instinet of woman and mother

has made this her special avocation, and I know that she leaves grateful
hearts behind her.

While I have been in India I have always striven to labour for her
best interests. I have regarded myself as a link with her imperial conneec-
tion charged with a mission to advance her greater destinies. I have kept
an impartial mind, free from the trammels of parties or interests and
fully pledged to the implications of her particular institutions. I may not
have always succeeded, for human effort has its limitations; but believe
me that to the best of my atility I have never fallen short in sympathy
for India or desire to serve her. I take away most kindly recollections
of ber and she will always be in my thoughts. It is in this light that I
would wish to dwell in your hearts also—as one who did his best to serve
India.
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Questivn re inspection of local High 8chools by the — ...
Avromatic Couriar SysraM—
Question re— | 81—62
Expected savings consequent on the introduction of the —— on .
broad gauge railways. 61—02
Introduction of the —— on broad gauge railways ...
. !
|
B
BaLLy Brinoz— ) . 362—363
Question /¢ —— of the East Indian Railway ...
BaNk(s)—

Question re— ! 26
Land mortgage —— ... e e 443—450
Legislation for extending protection to Indian ——

BANK or ENGLAND— 57

Question r¢ ‘I'ransfer of work done by the ——— on behalf of the
Secretary of State for India to the branch of the Imperial Bank
of India in London. .

BANKING— ’ - &

Resolution re —— legislation 4584

Bawra MURDER Case— 99 5K
Question rr ’ =5 Tha
. Brrr, THE HoNoUuraBLE MR. J. W. A —

Election af —— to the panel for the Central Advisory Council for 317
Railways. .

Election of —— to the panel for the Standing Advisory Committee ' 320
for the Commerce Department. .

Election of —— to the panel for the Standing Advisory Committee | 329
for the Department of Industries and Labour. ) i

General discussion of the Railway Budget ... e 220222

Indian Income-tax (Amendment) Bill— !

Motion of the Honourable 8ir Arthur Froom in adjourn comsidera- 620—625,
tion. 626, 827,
o 628

Nomination of the —— to be on the Panel of Chairmen o' the 30
Council of State.

Oath of Office . 1

BaNGAI— >
Question re—
Allowances of State prisoners transferred from —— to other | 28
Provinces. |
Re-transfer to —— of certain Bengali State prisoners detained in |  10—11
jails in the Madras Presidency. :
BRTTING~ ;
Question e taxation of the proceeds of —— on races ... e 378
"BIHAR AND ORI8SA—
Question re proposed levy of rates on coal exported from —— 12




INBEX,

Qt

Buiay CHANy MAHTAB, tHE HONOURABLE SiR, MAHARAJADHIRAJA BaHAapUR:

or BurRDwaAN— )
General discussion of the Budget (Part II) ...
General discussion of the Railway Budget e
Message of gratitude from the Council of State to Their Excellencies
. the Earl and Countess of Reading.
Oath of Office ...
Resolution re— o )
Appointment of a Royal Commission to inquire into the working of
the Indian Constitution.
Import duty on artificial ghee ...
Leader of the Indian delegation to the League of Nations .
Salaries of the two members of the Judicial Committee of th
Privy Council with Indian experience.

BrLy(s)—
Assent of the Governor (Gieneral to certain — ...

—— passed by the Legislative Assembly—Laid on the Table

Code of Civil Procedure (Amendment)—
Motion to consider .
Adopted
Motion to pass
Adopted

Code of Civil Procedure (Second Amendment)—
Motion to consider .
Adopted
Motion to pass
Adopted

Code of Criminal Procedure (Amendment)—
Motion to censider .
Adopted
Motion to pass
Adopted

Code of Criminal Procedure (Second Amendment)—
Motion to consider .
Adopted
Motion to pass
Adopted

Contempt of Courts— '
Motion to consider
Adopted
Motion to pass
Adopted

Motion to consider
Adopted
Motion _to pass .
Adopfed

Cotton Industry (Statistics)—

Parary,

.481—383
236
569

103

195—197,
200, =13

- 852—363
126—127
486-—4K7

31

2,32,62,104,
145,220,544,
564 and 581
—582,

262
262
262
262

313
6138
613
618

106
106
105
105

260—272
S
272

2684

330--335
335
336
341

61112
612
612

612

i

-
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PaaEs.
BiLL(s)—contd. —_—
Deln Joint Water Board— 613—614
Motion to congider - 614
Adopted . . 614
Motion to psss 814
Adopted
Government Trading Taxation— 106
Motion to consider . 106
Adopted 106
Motion to pass 106
Adopted .
Guardians and Wards (Amondment)— 106—107
Motion to consider 107
Adopted 107
Motion to pass 107
Adopted
Indian Divorce (Amendment)— . )
Motion to consider 630_?.37’,
Adopted 832
Motion to pass 6 z
Adopted 82
Indian Factories (Amendment)—- 632
Motion to consider (332
Adopted Py
Motion to pass (?'3;
Adopted e
Indian Finance—
Mot:lon to consider 586-2:7
Ado . 9
Conslderatlon of clanses 587—b610
Motion to pass 610
Adopted 611
Indian Income-tax (Amendment)—
Motion to consider 614 —616
Motion to adjourn discussion of ‘the above motion ... 617 —628
Negatived . 629
Motion to conslder-—Adopted 629
Motion to pass 630
Adopted 630
Indian Lunacy (Amondment
Motion to consider )_ 107—108
Adopted 108
Motion to pass 108
Adopted 108
Indian Medical Education—

Motion for leave to introduce . 258
Adopted . b
{;m'odnced igg

4 .
i, cirrt - 353
Ing‘ilq Naturalization—
ion g conider - 263—3264
Motion to pass - _264'
Adopted : 264

265




INDEX.
Pacrs.
BiLL(s)—centd.
Indian Registration (Amendment)— 850
Motion to oonsider o boe Voo 3;9
Adopted . . 359
Motion to pass 360
Adopted
Indian Succession (Amendment)—
Motion for leave to introduce 564—b66
Adopted 566
Introduced 565
Motion to consider 643
Adopted 643
Motion to pass 644
Adopted . . 644
Indian Tariff (Amendment)—
Motion to consider 582—588 .
Adopted . 583
Motion to pass - . 683
Adopted . - 583 -
Indian Trade Unions— A .
Motion to consider . 299—302
Adopted . . 302
Motion to amend clause 15 (j) 802—303
Adopted 303
Motion to pass 804
Adopted 304
Message from the Legislative Asscmbly intimating the agreement 582
of that Chamber in the amendments made by the Council of
State in the ~——.
Insolvency (Amendment)—
Motion to consider . 268—269
Adopted 269
Motion to pass . .. 269 -
Adopted - . 269
Legal Practitioners (Amendment)—
Motion to consider 296—£97
Adopted 297
Amendment to clause 2 ... o 297
Adopted . 297
Motion to pass 207
Adopted 297
Message from the Legislative Assembly intimating the agreement | 682
of that Chamber in the amendments made by the Council of
State in the —.
Legal Practitioners (Fees)—
Motion to consider 612
Adopted 612
Motion to pass 613
Adopted 613.
Madras Civil Courts (Amendment) —
Motion to consider 285 -
Adopted . 285
Motion to pass 288,
Adopted ...

286
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Piges.
.BrLL(8)—conold.
Mid);:sc Civil Courts (Amendment)—conid. I
Message from the Legislative Assembly iutimating the agreement 582
of that Chamber in the amendments made by the Council of
State in the ——.
Madras Civil Courts (Socond Amendment)—— BRE—s
Motion to consider —g*‘ﬂ
- Adopted _::
Motion to pass 3&4
Adopted " o
‘Promissory Notes (Stnnp)—— 207 208
Motion to consider .. - 4“.’:’8
Adopted on
Motion to E;ss R
Adopted . =
Question re— .
Commonwealth of India — X 6
Madras Land Revenue —— b2y gy
Non-official —— and Resolutions pasﬁed by the Legxslauve Assembly e
and rejected by the Council of State and rice rersa.
.Small Cause Courts (Attachment of Immoveable Ploperty)— 1ot
Motion to consider ot

Adopted
Motion to pass
Adopted

"Bteel Industry (Amendment)—
Motion to consider .
Adopted
Motwn to pass,
Adopted

Transfer of Property (Amendment)—-
Motion to consider .
Adopted .
Motion to pass
Adopted

Bmopwoop, His Exceriency Fierp Marsmar  Sir Wiruian RippELL—
Oath of Office .. .

BrAckETT, THE HONOTRARLE SR Basm—
General discussion of the Budget (Part TIT)

Bocre CARRIAGE—
Question re—
Restoration of the throngh first and second class mposite —
betyveen Howrah and T.ahore. 7 composite
Running of a through first and second clnss —__ hetween Howrah
and Tahore,

Boupsy—
Question 7o purchase of land  for military purposes in

BomBAY Crry—
< Question re receipts under Tncome-tax for

Bousay MTLLOWNERR' ASSOCTATION—
Question 7o further representation from the —— repardi
tion for the cotton industry, parding protec.

.

s
1uH

265-- 267
267
207
Z08

634

633
633
633

0T, 4 14— 422

59

ang




INDEX.

BouBAy PRESIDENOY— . R 56

Question re falling off in customs vevenue in the —— on chemicals . !
and mill stores used by the textile industry.

Bousay SecuriTiEs CoNTRACES CONTROL ACT—

See under ‘‘Act(s)’.

Bose  RESEARCH INSTITUTE—

Question re— N
Deputation oi Mr. Littlehailes to inspect the ——, Calcutta 218—219
Increase of the grant to the —, Calcutta ... 218

BRAHMAN(8)— . .

‘Question re recruitment of Muhyal —— of the Rawalpindi Division 20—21
for the Indian Army.

BrayNe, THE HoNouraBLE MR. A. F. L.— ) 585

Oath of Office ... . r

BriTisE GUIANA—
Resolution re Emigration of Indian unskilled labourers to — ... 641—6843
BROKERAGE— . 57

Question re —— paid in London by the Secretary of State for

India on his financial operations.
BupeET—

General discussion of the —— (Part II) 373—422

‘General discussion of the Railway —— 220—284

Introduction of the —— (Part II) for 1926-27 ... 317—327

Introduction of the Railway —— for 1926-27 ... 145—161

Message ‘from His Excellency the Governor General regarding the 103
heads of expenditure to be open to discussion when the ——

(Part II) is under consideration. .

Message from His Excellency the Governor General regarding the 103
dates for the presentation and general discussion of the —— (Part
IT), in the Council of State.
essage from the Governor General regarding dates for the presenta- 30
tion and discussion of the Railway —— in the Council of State.

Burr, Str WiLLIAM— b

Question re_political significance attaching to the visit to India of —— 48

BrsiNEss—
See under ‘‘Statement of Business’.
C

‘CALCUTTA—

Question re—

Dc}l’):;:iatt;:: of Mr, Tittlehailes to inspect the Bose Research 218—219
Increase of the grant to the Bose Research Tnstitute, —— ... * 918"
Rebates in railway freights on coal hooked to —— for export ... 21
‘CALCUTTA MINT— .
Question re removal of the —— from its present site ... 363—38%0
CANADA—
Question re grant of preference to the Dominion of — ... 16
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CanaL WaTER—
Question re—
Abandonment of land under cultivation by —— owing to the
accumulation of heavy alkaline deposits.
Training of students in State agricultural colleges in methods for
the prevention of alkaline deposits on land under cultivation
by —.

CENTRAL ADVISORY COUNCIL FOR RAILWAYS—
Motion for election of a panel for the — .
Nominations to the panel for the — oo
Result of the election to the panel for the — ..

CENTRAL AGRICULTURAL C
See under ‘‘Committee(s)’.

Crapwick, THE Honourasrz Mr. D. T.—
Cotton Industry (Statistics) Bill—

Motion to consider e

Motion to pass
Indian Tariff (Amendment) Bill— s

Motion to consider

Motion to pass
1ndian Trade Unions Bill—

Motion to pass .. . e
Motion for election of a panel for the Central Advisory Council
for Railways. R
Oath of Office ... . e -

Resolution re—

Continuation of the imposition of a customs duty on lac
Grant of supplementary assistance to the tin-plate industry

Guarantee of appointments on State Railways to qualified students
of the Maclagan Engineering College, Lahore, and other similar
colleges.

Import daty on artificial ghee .

-Statement (laid on the table) by —— reglrdmg commercial
treaties, hoth hilateral and multilateral, which affect India.

Steel Industry (Amendment) Rill—
Motion to consider ..
Motion to pass

CRARANIIT SINGH, THE HONOURABLE SARDAR—
General discussion of the Budget (Part TI) ...
Mesrage of gratitude from the Council of State to Their Excel]encnes
the Earl and Countess of Reading.
Oath of Office ..
Resolution re salaries of the two members of the Jndwul (‘nmmlttu
of the Privy Council with Tndian experience.

CEARGEMAN (MEN)—
Question 72 namber of —— employed on the North-Western Railway

Crar1, TRE HoNorrawmte MR. P. C. Drsira—
(‘ndo of f‘nmmnl Procedure (Second Amendment) Bill—
Motion [to pass .

.
N

Paans..

25—26

269
280—281
317

611—612
612

382—588
683

304
259

37—30 .
286—288,
289—290
431—484,
436—437

347—3851
507543

265—267
267—268

276—277,




INDEX.’

1L

Crari, wix Honoumasik MR. P. C. Drsixa—contd.

Contempt of Courts Bill—
Motion to pass

Election of —— to the Panel for the Standing Advisory Committee
for the Commerce Department.

Election of —— to the Panel for the Standing Advisory Committee
for the Department of Education, Health and Lands.

Election of —— to the Panel for the Standing Committee on
Emigration.

General discussion of the Railway Budget

Indian Finance Bill—
Consideration of clause 7
Amendment of the Honourable Rai Bahadur Lala Ram Saran Das
to Schedule 1 regarding rates for postcards.
Amendment of the Honourable Sardar Shivdev Singh Oberoi to
clauses (1) and (2) of Part I-A. of Schedule II.

Indian Income-tax (Amendment) Bill—

Motion of the Honourable Sir Arthur Froom to adjourn considera-
tion.

Qath of Office ... e

Objection by the —— to the moving of Mr. Ramadas Pantulu’s
amendment to the Resolution of Dr. U. Rama Rao regarding the
reduction of the travelling and daily allowances of Members of
the Council of State on the ground of insufficient notice.

Resolution re—
Appointment of a Royal Qommission to inquire into the working
of the Indian constitution.
Creation of a Self-governing Tamil-speaking Province ...

Leader of the Indian delegation to the League of Nations
Qualifications of Assistant Commissioners of Income-tax

Salaries of the two members of the Judicial Committee of the
Privy Council with Indian experience.

CHEMICALS—
Question re falling off in customs revenue in the Bombay Presidency
on and mill stores used by the textile industry.

CHEQUES—
Question re abolition of the stamp duty on —

CRiLcotT, STR WARREN—
Question e political significance attaching to the visit to India

or —,

CLERK (8)—
Question re—

Grant of holidays ‘for important festivals to Muhammadan —,
apprentices and coolies employed in the East Indian Railway
workshop at Jamalpur.

Number of Muhammadan and Hindu teachers, —— and peons
in the schools in the Delhi Province and Ajmer-Merwara.

CoAL—
Question re—
Proposed levy of rates on —— exported from Bihar and Orissa ...
Rehates in railwav freight on —— hooked to Calcutta for export ...
Reduction of railway freights on — .

Paens.
338—840
329
329
162
236—240
589
595—589
609
820
2
84
178—176
548661,
362, 661
123—126
451—453 ,
456, 467—
458
484—485
56
56
48
309
470
12
21
u

B 2



Copx of CiviL PROCEDURE (AMENDMENT) Bui—
See under ‘‘Bill(s)”.

Copx oF CiviL ProcsDuBE (Srconp AMENDMENT) Biii—
See under *‘Bill(s)". .

Cobk oF CRIMINAL PROCEDURE -(AMENDMENT) Bri—
See under “Bill(s)’.

Cops oF CrIMINAL PROCEDURE (SECOND AMENDMENT) BiLL—
See under ‘‘Bili(s)”.

CoMMANDER-IN-CHIEF, His EXCELLENCY THE ——
Oath of Office * ... -

Co)oemrc: DEPARTMENT— -

Date for receiving nominations to the panel . for the Standing

Advisory Committee for the ——.

Motion for the election of a panel for the Standing Advisory

Committee for the —.

Nominations to the panel for the Standing Acivisory Committee

for the —.

Result of the election to the panel for the Standing Advisory Com-

mittee for the ——.

CCMMERCIAL TREATIES—
See under ‘“‘Treaty(ies)’’.

Coxaassion(s)—
See under ‘‘Royal Commission(s)"”.

CoMMITTEE(S)—
Question re—
Action taken on the recommendation of the Inchcape ——
Action taken on the Report of the External Capital ——

Action taken on the Resolution adopted by the Indian Legisla-
ture on the recommendations of the Majority Report of the
Reforms Inquiry —.

Action taken on the Resolution passed by the Council of State
on the recommendations of the Majority Report of the Reforms
JInquiry —. ..

Amended Resolution adopted by the Legislative Assembly regarding
the recommendations of the Reforms Inquiry ——.

—— appointed during the years 1022, 1923 and 1824 ...

Appointment of a Central Agricultural —— in the Government
of India.

Correspondence between the Secretary of State and the Govern-
ment of India on the Resolution passed bv the Council of
Btate on the recommendations of the Majority Report of the
Reforms Inquiry —. :

Establishment of a Rates Advisory —— ...

Recommendations of the Economic Inquiry ——

Report of the Indian Territorial and Auxiliary Forces ——

Report of the Taxation Inquiry —

Statement (laid on the table) regarding —— appointed in 1922—24

CouMrrrEE ON PETITIONS—
Constitution of the —— .

CoMMONWEALTR or INDIA Brir—
See under “"Bill(s)".

220
215
306
329

443 -
218

217

18—14
636

217

639

111

62
256—57

31
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Paazs.
COMPANY-MANAGED KALLWAYS—
Ste uluer nBUway(s) .
CONCESSION  TI1CKETS—
Quesuon re —— oun rallways . 635—636°
CONFERENCE(8)—
Question re—
dubjects discussed at the —— of Finance Members held in 56
November 1925.
CoNsTITUTION— ) o
Question re appointment of a Royal Commission to investigate into 62
the working of the Indian —. . )
Resolution re appontment of s Royal Commission te inquire into | 162—216
the working of the Indian —.
CoNTEMPT OF COURTS Bii—
See under ‘‘Bill(s)”.
CONVENTION(8)— .
Question re ratification by the Japanese Government of the —— of 17
82—37

the lnternational Labour Conference.
Resolution re ratification of the Draft —— of the International

Labour Conference concernifig workmen’s compensation for occupa-
tional diseases.

CooLy(1E8)—
Question re grant of holidays for important festivals to Muhammadan
clerks, apprentices and —— employed in the East Indian Railway
workshop at Jamalpur.

CoTTON 1NDUSTRY—
Question re further representation from the Bombay Millowners’

Association regarding protection for the ——,

CorTON INDUSTRY (STATISTICS) BIiir—
See under ‘‘Bill(s)”’.

COUNCIL OF STATE—
Arrangements for taking a photographic group of the Members of

the —-.

Farewell Speech of His Excellency the Viceroy (Lord Reading)
to the —— and the Legislative Assembly.

Inauguration of the Second —— by His Excellency the Viceroy ...

Message from His Excellency the Governor General (Lord Reading)
in acknowledgment of the message of gratitude from the —— to
Their Excellencies the Earl and Countess of Reading.

Message of gratitude from the —— to Their Excellencies the Earl

and Countess of Reading. .

Question re—
Action taken on the Resolution passed by the —— on the recom-

mendations of the Majority Report of the Reforms Inquiry
Committee.

Correspondence bhetween the Secretary of State and the Govern-
ment of India on the Resolution passed by the —— on the
recommendations of the Majority Report of the Reforms Inquiry

Nomoffeiat Bills snd Resol ssem
on-official Bills and Resolution passed by the Legislative A
and rejected by the —— and p:?ce very"aa.' 8 bly

Number of voters in each constituency of the —— who voted at

the last general slection. -

309

51

348
645—649

3—8
585—586

565—579

217

217

423424




CounciL or Srtarz—contd.

ution re— 43
Privil and status of Members of the — o 881—“’
Reduction of the travelling and daily allowances of Members of ~90

Caxrar, THx HoNoumasLr MR. J.— :

Code of Criminal Procedure (Amendmont) Bill— 108
Motion to consider 106
Motion to pass

Code of Criminal Procedure (Second Amondment) Bill— 260279
Motion to conmsider 279276
Motion to pass v | 282284

Contempt of Cour‘;.s Bill— . '
Motion to consider o (335, 340—34
Motion to pass e 45, 1

Indian Divorce (Amendment) Bill— 630—632
Motion to consider 632
Motion to pass

Indian Lunacy (Amendmont) Bill— 107—108

< Motion to consider 108
Motion to pass

Indian Naturalisation Bill— .

Motion to consider 2(}3——264
Motion to pass 204 —266

Indian Succession (Amendment) Bill— i
Moves amendment to clause 3 of the — .. 44

‘Motion by —— for the election of panels for the Standing Advisory 215

Committees for the Home Department, the Commerce Department,
the Department of Education, Health and Lands, and the Depart:
ment of Industries and Labour. respectxvelv

Oath of Office . 1
Resolution re— .
Appointment of s Royal Commission to investigate into the work- 62

ing of the Indian Constitution.

Creation of a self-governing Tamil-speaking province ... 407504
Formation of a separate Kannada Province ... 1-11:—123
Salaries of the two members of the Judicial Committee of the | 1. 478
Privy Council with Indian experience. 87488
Crmue(s)—
Question r¢ —— against life and property ... 563
CRIMINALS—
Question re speech of Lord Lytton at the Rotary Club on the 28—29
reformative treatment of —. |
CURRENCY—
See under ‘‘Royal Commission on Currency'’.
Cusyoms Dury(res)—
Resolution re continnation of the imposition of a — on lac 37—4t

Crsroms Horse—
Question re revision of the pay of the appraisers of the ——, Madras, | 372—373
ete. ‘




INDEX. 15
Paama,
Cusrons RevENUR— ’ -
Question 7e falling off in —— in the Bombay Presidency on chemi- 56
cals and mill stores used by the textile industry,
Corcar Mzmons Act, 1920— .
.See under ‘‘Act(s)"’.
D
DAILY ALLOWANCE(8)=-
See under ‘‘Allowances, [ravelling and Daily”,
Das, THE HoNOURABLE Mz. 8. R—
.Code of Criminal Procedure (Amendment) Bill—
Motion to consider e 262
Motion to pass . 262
Code of Criminal Procedure (Second Amendment) Bill—
Motion to consider .- . 813
Motion to pass .. . . 613
‘Guardians and Wards (Amendment) Bill—
Motion to consider . 106—107
Motion to pass 107
Insolvency (Amendment) Bill—
Motion to consider . 268—269
Motion to pass 269
Legal Practitioners (Amendmcnt) Bill—
‘Motion to consider 296—397
Motion to amend clause 2 of the Bill 297
Motion to pass . . 297
Legal Practitioners (Fees) Bill—
Motion to consider 812
Motion to pass 813
Madras Civil Courts (Amendment) Bill—
Motion to consider 286
Motion to pass 286
Madras Civil Courts (Qecond Amendment) Bill—
Motion to consider 583—584
Motion fo pass . 584
‘Oath of Office 1
Resolution re— . .
Teader of the Indian delegation to the League of Nations 120—123,
ll;r:ivlleges ar;d ls]tatus ofl Members of the Council of State 127, :2(1)
eduction of the travelling and daily allowances of Memb
the Council of State. , of Members of 83—89
‘Small Cause Courts (Attachment of Immoveable Property) Bill—
Motion to consider 104
Motion to pass 105
Transfer of Property (Amendment) Bill—
Motion to consider 633 '
Motion to pass 633
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TR it
Paaes.
Ty
Dzara Dun— .
uestion re— . .
QAppointmeut of an Indian to the post’ of President of the 294
imperial Forest Research Institute, —. 208
Closing of the lmperial Forest Research Institute, —_ .. | 908—394
Expenfliture on the Imperial Forest Research Institute; —— . —

Grant | of extensions of service to temporary specialist. officers 206 —296
employed in the Imperial Forest Research Institute, —.

Grant 'of extensions of servive to the Timber Testing Expert of - 206
the :Imperial Forest Research Institute, —. )
Indianisatiou of the posts of specialists at the Imperial Forest 204
Be:zrch Institute, —.
" Numbjr of Instructors and Assistant lnstructors in the Imperial 206 -
Forest Research Institute and College, —.
Reduction of the number of officers in receipt of Rs. 1,000 a month 295
in the Imperial Forest Research Institute, ——.
Drimi—
Question re—
Duties of the Superintendent of Education, —— and Ajmer- 469
Merwara.
Inspections of Local High Schools by the Assistant Superintendent 470
of Education, —— and Ajmer-Merwara. .
Muhammadan grievances in respect of the educational administra- 489—470 -
tion of — and Ajmer-Merwara.

Paucity of Muslims in the office of the Superintendent of Education,

470
—— and Ajmer-Merwara.

|
|
DsLi JoiNt Warer Boarp Biu— ’

See under “Bill(s)”. i
DeLrr ProviNce—
Question 7e number of Muhammadan and Hindu teachers, clerks and |, 470

peons in the and Ajmer-Merwara,
DepuTaTION— :
Question re— |
Interim report of the Indian —— to South Africa ... e 47
—— of 'Mr. Littlehailes to inspect the Bose Research Institute, ; 218—219
Calcutta. i
|
Drra IsMarL KEAN—TANK DECAUVILLE RAILWAY— j
See under ‘‘Railway(s)”. |
Diseases, OccupaTIONAL— I
Resolution re ratification of the draft convention of the International | 32—37
Labour Conferen

ce concerning workmen’s compensation for —_—
DivisioNAL SysrEm—

vestion re savings effected and increase in efficiency obtained by l 59—60
the introduction of the —— on State Railways.

East INDIAN RarLway—
See under ‘‘Railway(s)"".

EAsTERN BENGAL RATLWAY—
See under ‘‘Railway(s)"”.

EcoNomic INQUIRY CoMMITTEE— :
Bee under ““Committee(s)". i
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17.

EDUCATION DEPARTMENT, AJMER—
Question r¢ peucity  of Mubammadans in the —

EpucarioN, HEALTH AND Lums, DEPARTMENT OF—
Date for receiving nominations to the panel for the Sundmg Advisory

Committee for the ——.
Motion for the election of a panel for the Smdmg Advisory Com-

mittee for the —.

Nominations to the panel for the Standing Advisory Committee

for the —.

Result of the election to the panel for the Standing Advisory Com-
mittee for the —.

ELECTI0N(8)—
Question re number of voters in each constituency of the Council of

State who voted at the last general —.

EMersoN, THE HonoumraslE Mer. T,—
Outh of Office ...

EMI1GRATION—
Date for the receipt of nominations to the panel of the Standing
Committee on —.
Election to the panel for the Standing Committee for ——
Motion for the election of a Panel for the Standimg Committee

on —,
Resolution re ——- of Indian unskilled labourers to British Guiana

ExporT Dury(res)—

Question 72 on rubber

EXTENSION(R) OF SERVICE—

Question re—
Grant of —— to temporary specialist officers employed in the

Imperial Forest Research Institute, Dehra Dun.
Grant of —— to the Timher Testing Expert of the Imperial
Forest Research Institute, Dehra Dun.

EXTERNAL CAPITAL COMMITTEE—
See under *‘Committee(s)”.

F

\

Fares—
Question re—
Reduction of —— for third class passengers on State Railways ...

‘Reduction of —— on the North Western Railway ...

FAREWELL SPEECH—
—— of His Excellency the Viceroy (Lord Reading) to the Council

of State and the Legislative Assembly.

FESTIVAL(8)—
Question ¢ grant of holidays for important —— to Muhammadan
clerks, apprentices and coolies employed in the East Indian
Railway workshop at Jamalpur.

FINANCE MEMBBRS—
Question ye—
Official report of the proceedings of the Conference of —
Sulbgléescts discussed at the Conference of —— held in Novem'her,

PacEs.

4

43

62

162
32

| 641—648

53

295—296
296 -

262 -
24—28

645—649

29
58




18 INDEX.

Paona.
Foop Gramis—
Question re— . .
Incresse of the maximum rate of railway freight on —— 261
Reduction of the railway freight on — ... 261
FomzMan (MmN . .
anst(.ion )r:nnmber of —— employed on the North-Western Railway 24
Fomesr Reszamrce InsTITUTEZ—
Question re— ) )
Appointment of an Indian to the post of President of the 204
Imperial ——, Dehra Dun.
Closing of the Imperial ——, Dehta Dun. 295
Expenditure on the Imperial —, Dehra Dun. 293994

Grant of extensions of service to temporary specialist officers | 296296
employed in the Imperial ——, Dehra Dun.

.Grant of extensions of service to the Timber Testing Expert of 296
the Imperial ——, Dehra Dun. '
Indianisation of the posts of specialists at the Imperial —, 204
Dehra Dun. . *
Number of Instructors and Assistant Instructors in the Imperial 295
—— and College, Dehra Dun.
Reduction of the number of officers in receipt of Rs. 1,000 a month 995
in the Imperial ——, Dehra Dun,
YFORT SANDEMAN—
Question re survey of railway lines from Hindubagh to —— and 23
from to Tank.
"FRONTIER—
Question re construction of new railway lines and roads in the —— g

"¥FroNTizR Trises— )
Question 7e allowances granted to —— for the protection of the
Khyber Railway. 60

tFrooN, THE iloNOURABLE SIR ARTHUR—

the Earl and Countes: i
Oath of Office ..(:mn ’ O‘f" Readlng‘-“

1

Election of to the panel for the Central Advisory Council
far Ra‘leays. 317
Election of to the panel for the BStanding Advisory Com-
mittee for the Commerce Department. 329
Election of —— to the panel Hor the Standing Advisory Com-
mittee for the Department of Industries and Labour. 320
General discussion of the Budget (Part II) ... ew rer -
General discussion of the Railway Budget ‘:’}‘;_Zgé
Indian Finance Bill— '
Motion to .
Amendment of the Honourahle Rai Bahadur Lala R 587
Das to Schedule T regarding rates for postcards. * Ram Saran 600
Indiaq Income-tgx (Amendment) Bill—
Motion to adjourn consideration of ——— . l“ﬁ 617
616, 617—
Consideration of clause 2 §620. b6, 628
- 630
Indiaq Succession (Amendment) Bill— :
Motion for leave to introduce [
Motion to consider v B64—B36
Motion to pass U S 643 .
Message of gratitude from the Council of Btate to Their Excellencies % 570_2;1
|
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¥mooM, THE HoNouramiz Siz ARTHUR—contd.

Question (Supplementary) re—
Firm from which pencils supplied to the Honourable Members

of the Ceuncil of State are purchased.

Order issued by the North-Western Railway (England) to purchase
rails of British manufacture.

Report published by Japanese Railway Administrations regarding
the satisfactory character of rails purchased by them from

Great Britain, ,

Resolution re—
Grant of supplemenmtary assistance to the tin-plate mdmﬁ'y

Privileges and status of Members of the Council of State

Balaries of the two members of the Judicial Committee of the [

Privy Council with Indian experience.

8teel Industry (Amendment) Bill—

Motion to pass ey -

G

GeNEvA LaBour CONFERENCE—
Question re failure of the Japanese Government to give legislative
effect to certuin resolutions of the —.

Guza—
Question re imports of artificial —
Resolution re¢ import duty on artificial —— ...

GoraM MosTArA CHAUDHURY, THE HONOURABLE MAULVI—
Oath of Office ...

Goops TraNs—
See under ‘‘Irains’’.

Goons WagonNs—
S8ee under ‘‘Wagon(s)'".

GOVERNMENT OoF BompAy— _
Question re dispute between the —— and the Punjab Government

regarding the apportioument of water in the Indus.

GOVERRMENT OF INDIA—
Question re— .

Correspondence between the Secretary of State and the —— on
the Resolution passed by the Council af State on the recom-
mendations of the Majority Report of the Reforms Inquiry
Committee.

Loans raised by the —— for the use of Provincial Governments

Loans raised by the —— in India and abroad . .

GOVERNMENT OF INDIA ACT—
See. under ‘‘Act(s)’’.

GOVERNMENT OF INDIA SECRETARIAT—

Question re number of superior posts in the —— held bv Indians on
the 1st January 1921 and the 1st January 1926

GOVERNMENT OF THE PUNJAB— i
Question 72 dispute between the Government of Bombay and the — !
regarding the apportionment of water in the Indus,

“Pacus.
314

113
118

288—289,
290
478, 486

267—268

2—27

18
345—369

310

217

468
468

15

310




GOVERNMENT Omcl(;s)—

tion f s
Qul’esu;:l.:me—;f black lead pencils for the use of — .

Purchase of .pencils for the use of —— from. the Maarqs Pencil
Factory. .
Purchase of stationery for —— ...

GovERNMENT OFFICER(8)—
Question re passage allowauces of —

G MENT OFFICIALS— ,
ov‘?:emon re rebate grauted to Government by. the P. and O. Stea

Navigation Company on passages engaged for — ...

Gov:immr SECURITIRS— ) )
Question re foundation of scholarships from: interest on —— held

by Muhammadans.

GoveErNMENT TrADING TaxaTioN Brri—
See under *“‘Bill(s)"".

Governor GeneraL, His ExceLiency tHE (Lorp READING)—
Assent of the —— to certain Bills ...
Message from in acknowledgment of the message of gratitude
from the Council of State to Their Excellencies the Earl and
Countess of Reading.

Message from —— nominating certain Members of the Council of
State to be on the Panel of Chairman.

Message from —— regarding dates for the presentation and discussion
of tie Railway Budget in the Council of State.

Message from —— regarding dates for the presentation and general
discussion of the Budget (Part 1I) in the Council of State.

Message from —— regarding the heads of expenditure to be open
to ‘discussion when the Budget (Part II) is under consideration.

Message from —— requiring the attendance of the Members of the

Council of State in the lLegislative Assembly Chamber at 11
o’clock on Thursday, the 25th of March 1926.

GovIND Das, Tae HoNOURABLE SETH—

Election of —— to the panel for the Standing Committee on
Emigration.
« Oath of Office
’ L]

Question re—
Appointment of an Indian to the post of President of the
Tmperial Forest Research Institute, Dehra Dun.
Closing of the Imperial Forest Research Institute, Dehra Dun ...
Expenditure on the Imperial Forest Research Institute, Dehra Dun,

etc.

Grant of extensions of service to temporary specialist officers
employed in the Imperial Forest Research Institute, Dehra Dun ..

Grant of extension of service to the Timber Testing Expert of
the Imperial Forest Research Institute, Dehra Dun.

Indianisation af the posts of specialists at the Imperial Forest
Research Tnstitute, Dehra Dun.

Number of Instructors and Assistant Tnstructors in the Imperial
Forest Research Institute and College, Dehra Dun. '

Reduction of the numher of officers in receipt of Rs. 1,000 a month
in the Imperial Forest Research Institute, Dehra Dun.

318
814

47—48.
6840—641
468—469

467—4068

31
585—586

103.
103
581

162:

294
295
203—284
296—296
206
204
298
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GoVIND .Das, THE HoONOURABLE SETH—COntd.
RBesolution re—

Appointment of a Royal Commission to inquire iato the working ]

of the Indian constitfition.

Royal Commission on. Agriculture
RANT(8)~— .
@ Qéu)tion re increase of the —— to the Bose Research Institute,
Calcutta.
“GRIEVANCE (8)—

‘Question re— . . . )
Muhammadan —— in respect of the educational administration
of Delhi and Ajmer-Merwara.
~— of Postmasters

“GUARDIANS AND WARDS (AMENDMENT) BiLr—
See under ‘‘Bill(s)’”’.

H

HapauLiad, THE HoNoUmaBie KuAN Bamapur 8rr MuaaMMAD, Saus

BaHADUR—
General discussion of the Budget (Part II; ..

Indian Medical Education Bill—
Motion to ciroulate

Message of gratitude from the Council of State to Their Excellencies
the Earl and Countess of Reading.

Motion for the election of a Panel for the Standing Committee on
Emigration.

Oath of Office

Resolution 7e—
Creation of a Tamil-speaking province
Emigration of Indian unskilled labourers to British Guiana
Royal Commission on Agriculture
Statement by regarding negotiations with the Union Govern-
ment of Sonth Africa. :
Statement of business by —

P

HARNAM BINGH, TRE HONOURABLE RaJA Sim—
Dath of Office ...

"HassaN—
Ques(;.xon re construction of a railway line between Mangalore
and — |

Hicu CoMMISSTONER FOR INDIA—
Question re Indianisation of the staf of the ——

‘Hica Covrt{s)— L
Question re—
Accumulation of arrears in — .
Arrears of work in the ——, Patna
Btrength of the ——, Allahabad ...

‘Hier Court Junces—
"See under ‘“‘Judge(s)”.

e e A

- e

i »\i;wu.

170—173

74—

218

469—470
219

402—405

3413842
672—573

32

5(4—>505
641—643

8772
113—115

41—42, 90,
254, 422,
562

840
13
639




Hiecs ScuooLs— . )
Inspections of local —— by the Assistant Superintendent of Educe-

tion, Delhi and Ajmer-Merwara.

Hinpizy, THx Honoumssrs S CLEMENT—
General discussion on the Railway Budget ...
Istroduction by —— of the Railway Budget for 1826-27
Qath of Office ...

Hmpu(s)—
Question re—
Number of Muhammadan and —— teachers, clerks and peons
in the schools in the Delhi Province and Ajmer-Merwara.
Number of Punjabi — in the Indian Army ... TS
Recruitment of Punjabi —— regiments for the Indian Army

HINDUBAGH—
Question re survey of railway lines from —— to Fort S8andeman and

from Fort Sandeman to Tank.

HoLIDAY(8)—
Question re—

Grant of —— for importagt festivals to Muhammadan clerks,
apprentices and coolies employed in the East Indian Railway
workshop at Jamalpur,

—— of European and Anglo-Indian and Indian apprentices on the
East Indian Railway.

Honz DePARTMENT—

Date for receiving nomination to the panel for the Standing
Advisory Committtee for the ——.

Motion for the election of a panel for the Standing Advisory
Committee for the —.

No‘r::imtiom to the panel for the Standing Advisory Committee for
the —.

Result of the election to the panel for the Standing Advisory Com-
mittee for the —.

Horson, tix HonNourasLr Mr. J. E. B.—
General discussion of the Budget (Part II) ...
Oath of Office ...
Resolution re formation of a separate Kannada Province ...
A
Howran—
Question re—
Restoration of the through first and second class composite bogie
carriage hetween —— and Lahore. :
Running of a through first and second class bogie carriage between
—— and Lahore.

Hvueeack, THE HoNovmaBle Mr. J. A.—
Oath of Office ...

Resolution re continuation of the imposition of a customs duty on
lac.

IupPERIAL BANK OF INDIA— .
Question re transfer of work done by the Bank of England on
behalf of the Secretary of State for India to the branch of
the — in London. .

Paess,

248252
145—161
145

470

21 -

23

$

57




INDEX.

IMPERIAL FoREST RESEARCH INSTITUTE—
See under ‘‘Forest Research Institute’.

lIupERIAL SERVICES— ) )
Question re percentage of appointments held in the —— by Indians
and non-Indians,

InporT DuTy(1ES8)—
Question re—

Abolition of the —— on Baccharine oo
—— on B8accharine .
Resolution re —— on artificial ghee ... -
INAUGURATION—
—— of the Second Council of State by His  Excellency the
Viceroy. .

IncHCAPE COMMITTEE—
See under ‘‘Committee(s)’’.

INcHCAPE, LoRD—
Question 7e political significance attaching to the wisit to India

of —.

IncoME-TAx—
Question re—
Receipts under —— for .Bombay City
Reduction of the —— and super-tax
Resolution re qualifications of Assistant Commissioners of ——

INDIAN ARMY—
See under *‘Army’’.

INDIAN DivorcE (AMENDMENT) Biir—
Sre under “Bill(s)”.

INDIAN FACTORIES (AMENDMENT) BILL—
See under *‘Bill(s)”".

INDIAN FINANCE Bri—
Sre under “Bill(s)".

INDIAN INCOME-TAX (AMENDMENT) BIiLL—
Sre under “'Bill(s)”.

INDIAN LEGISLATURE—
Question 7e action taken on the Resolution adopted by the —— on

the recommendations of the Majority Report of the Reforms
Inquiry Committee.

INDIAN LuNacy (AMENDMENT) Biri—
See under “Rill(s)”’.

INDIAN MEeDICAL EDveaTioN Briz—
Sre under “Bill(s)”.

INDIAN NATURALIZATION Brnr—
Sre under “Bill(s)”.

INDIAN PoLICE— '

Question re recruitment to the —— for the last {en years :

Paams.

14—15

316
316
346—3859

53—65:
428
451— 468,

218

46
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INPIAN REGISTRATION (AMENDMENT) Bini—
See under ‘‘Bill(s)”’.

. INDIAN StORES DEPARYMENT—

uestion re—
QAl:uolition of . the levy of the departmental charges charged by

e —.
Indianisation of the ——
Levy of charges for services performed by the — ...
Number of Indian officers employed in the — ...
Purchase of Government stores through the —
Total value of purchases made by the —— during the last two

years, etc.

INDIAN SuccEssioN (AMENDMENT) Birr—
See under “Bill(s)’.

INDIAN TaRIFF (AMENDMENT) BiLL—
See under ‘‘Bill(s)”.

: INDYAN TERRITORIAL AND 'AUKILIARY FoORCEs CoMMITIER—
See under ‘‘Committee(s)’”.

INDIAN TraDr Unions Birr—
See under “Bill(s)”".

INDIANISATION—
Question re—
—— of the Indian Stores Department
—— of the posts of specialists at the Imperial Forest Research
Institute, Dehra Dun.
—— of the staff of the High Commissioner for India ...

INpUsS—
Question re—
Dispute between the Government of Bombay and the Punjab
Government regarding apportionment of the water in the ~——— ...
Sufficiency of water in the —— for the Sukkur Barrage as well
as the irrigation schemes in the Punjab.

INDUSTRIES AND LaABoUR, DEPARTMENT OF—

Date for receiving nominations for the panel for the Standing
Advisory Committee for the ——.

Motion for the election of a panel for the Standing Advisory Com-
mittee for the —. ’

N?min:l:.ions to the panel for the Standing Advisory Committee
or the —.

Result of the election to the panel for the Btanding Advisory Com-
mittee for the —.

Innes, THE HoNoUnraBLE STR CHARLES—
General discussion of ‘the Railway Budget .
Resolution 7e import duty on artificial ghee ..

INSOLVENCY (AMENDMENT) Brii—
See under *‘Bill(s)’’.

Iungvcrons— b .
uestion re number of —— and Assistant —— jin ¢ i
Forest Reseaich Institute and College, Dehra D:lnn he  Imperial

I e o e b g

N l Paona

G

811

813
811
813
310311
812313

313
294

310
310

220
216

806
829

252264
355—386,
358
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‘INTEREST—
Question re foundation of Scholarships from —— on Government

securities held by Muhammadans.

INTERNATIONAL LaABOUR CONFERENCE—
Question re ratification by the Japanese Government of the Conven-
tions of the —. . '
Resolution re ratification of the Draft Convention of the —— con-
cerning Workmen’s Compensation for occupational disesses.

IRRIGATION SCHEMES—
Question re sufficiency of water in the Indus for the Sukkur Barrage

as well as the —— in the Punjab.

J

Jarree, THE HoNoUmrasiz MR. EpraEiM HAROON— )

Election of —— to the panel for the Standing Committee on
Emigration.

General discussion of the Budget (Part II) ... e

Message of gratitude from the Council of State to Their Excellencies
the Earl and Countess of Reading.

Nomination of —— as a member of the Committee on Petitions

Oath of Office .

.Question re—
Action taken on the recommendations of the Inchcape Committee

Additional expenditure on items in which  retrenchment was
effected. )
Foundation of scholarships from interest on Government securities
held by Muhammadans. :
Legislation for extending protection to Indian banks ...
Names of the Provinces to which the Cutchi Memons Act, 1920,
has been applied.
Official report of the proceedings of the Conference of Finance
Members.
Resolution 7e¢ banking legislation

.

JAPANESE GOVERNMENT—

Question 7e—
Failure of the —— to give legislative effect to certain resolutions

of the Geneva Labour Conference.
Ratification by the —— of the Conventions of the Internationsl

Labour Conference, g
Question (Supplementary) re intention of the Japanese Government

to raise the duty on pig-iron.

JAMALPUR—
Question re—

Allowances of European and Anglo-Indian and Indian apprentices '

in the East Indian Railway Workshop at —.

Differential treatment accorded to European and Anglo-Indian and
Indian apprentices in the railway workshop of the East Indian
Railway at —.

Grant of holidays for important festivals to Muhammadan clerks,

apprentices and coolies employed in the East Indian Railway |

workshop at ——.-
Non-employment of Indian apprentices trained at —— after the
conclusion of their training.

Pmnsh.‘

467—468

17
32—37

310

162

873—376
568—b569

81

467--468

467

29

4'5843?60’

26—27
17 -

51

807, 309
807, 309

809

308, 309




26 - INDEX.

Jars—
Question re—
Enlistment in the Indian Army of Hindu —— from the Jullundur
and Lahore Divisions.
Number of Hindu, Sikh and Muslim — in the Indian Army .

JOURNEYMAN (MEN)—
Question re number of —— employed in the North Western Railway

Junox(s)—
Question re Age of retirement of High Court — ...

Jupramar ComMrrrer or TeE PRrvy CouNciL—
See under ‘‘Privy Council”’.

JuLLUNDUR—
Question re enlistment in the Indian Army of Hindu Jats from
the —— and Lahore Divisions.

K

KALIGHAT—

Question re railway freight on rice from Khulna to — th
Eastern Bengal R.ulwnyg on e

KaAxNADA PrROVINCE—
Resolution re formation of a separate —— .

Kuararpz, THE HoNoumanrx Me. G. 8.—
Election of —— to the Advnsory Publicity Committee ...
Election of —— to the panel for the Standing Advisory Com-
mittee for the Home Doﬁu‘tment

General discussion of the Budget (Part II)
Oath of Office .
Question re gnevmces of 'Postmasters

re—

Appointment of a Royal Commission to inquire into the working
of the Indian Constitution.

Creation of a self-governing Tamil-speaking province ...

Privileges and status cf Members of the Council of State

Balaries of the two members of the Judicial Committes of the
Privy Council with Indian experience.

EnuLNa— .
Question re railway freight on rice from —— to Kalighat on the

Eastern Bengal Railway.

KrYPER RALWAY—
See under ‘‘Railway(s)’.

L
LABOURER(S)—
Question re emigration of Indian unskilled —— to British Guoiana
Lac—

Resolution re continuation of the imposition of a customs duty
on —, -

Pages.

18
19—20

639

19

w
(=53
—

182—144

317
829
405—407
1—2
219

188, 197 —
201
548, 553
441

471475,
479, 487

261

641—643

37—41
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INDEX.
‘ Piazs.
L]
LaRORE—
Question re—
Enlistment in the Indian Army of Hindu Jats from the Jullundur 19
and —— Divisions. . .
Restoration of the through first and second class composite bogie 59
carriage between Howrah and —. .
Running of a through first and second class bogie carriage between 563
Howrah and —.
Laxp—
Question re— :
Abandonment of —— under cultivation by canal water owing to 256—26
the accumulation of heavy alkaline deposits.
Purchase of —— for military purposes in Bombay ... 62—5
Training of students in State agricultural colleges in  method: 26
for the prevention of alkaline deposits on —— under cultiva-
tion by canal water.
LanD MORTGAGE BANKS—
See under ‘‘Bank(s)’’.
LAND REVENUE ASSESSMENTS—
Question re reversion of —— “
Lzagur oF NaTionNs— |
Quefsti%n re various questions connected with India’s membership | 361—362
of the —.
Resolution 7e leader of the Indian delegation to the — ... 115—132
LEATHER INDUSTRY—
Question 7e scholarships for training in the ——— hee 219
Lzear PrACTITIONERS (AMENDMENT) Brr—
See under ‘“Bill(s)".
Lrcar Pracrrrioners (FeEs) Brii—
See under “‘Bill(s)”.
LEGISLATION—
Question re—
Adoption of all-India —— on the lines of the Bombay Securities o
Con:racts Cogtrol Act. 52
—— for extending protection fo Indian banks -
Resolution re banking . . :;83 1‘82
LxGISLATIVE AssSEMBLY— L
Bills passed by the —— laid on the table ... 3, 32, 62,
, 145,
290, 544,
564, 681 —
. . ye 582
Farewell speech of His Excellency the Viceroy (Lord Reading) to
the CounI::il of State and the —. 845—649
Jessage from the —— intimating the agreement of that Chamber 582
in the amendments made by the Council of State in the Indian
Trade Unions Bill, the Tegal Practitioners (Amendment) Bill and
the Madras Civil Courts (Amendment) Bill.
Question re—
Amended Resolution adopted by the —— regarding the recom- 43
mendations of the Reforms TInquiry Committee.
Non-official Bills and Resolutions passed by the —— and rejected 123-—124
hy the Council of State and vice versa.
o2
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Lzy, THE HoNouraRLE MRB. A. H.—
Delhi Joint Water Board Bill—
Motion to consider e .
Motion to pass
Indian Factories (Amendment) Bill—
Motion to consider
Motion to pass

Indian Finance Bill—
Amendment of the Honourable Rai Bahadur Lala Ram Saran Das
to Schedule I regarding rates for postcards.
Amendment of the Honourable Rai Bahadur Lala Ram Saran Das
to Schedule I regarding charges for reduction of parcels,

Indian Trade Unions Bill—

Motion to consider

Moves an amendment to sub-clause (j) of clause 15 ...

Replies to the remarks of Mr. Manmohandas Ramji regarding

clause 22.

Motion to pass
Oath of Office ...
Resolution re ratification of the draft convention of the International

Labour Conference concerning workmen's compensation for occupa-

tional diseases,

LmrarY CoMMITTER—
Appointment of the Honourable Mr. K. C. Roy to the — s

Loz AND ProPERTY—
Question re crimes against —

LrrrizaALES, MR.—
Question re deputation of —— to inspect the Bose Research Institute,
Calcutta.

LoAN(s)—
Question re—
—— raised by the Government of India in India and abroad .
——— raised by the Government of India for Provincial Governments

s’

LoaNn PROGRAMME(s)—
Question re —— of Provincial Governments ...

LocoMorTves—
Question re—
—— for State Railways
Standard type of —— for India ...

ToNpoNn—
Question re—
Brokerage paid in —— by the Secretary of State for India on
his financial operations.
Transfer of work done by the Bank of England on behalf of the
Secretarv of State for India to the branch of the Imperial
Bank of India in London.

LyrroN, Lomrp—

Qnestion 7~ speech of —— at the Rotary Club on the reformative
treatment of criminals.

Paazs.

613—8614
614

682
632

693—b695,
597, 600
602—8604

299—302
802—808
808

32 -87

81

568

218—219 "

468
468

53

50
50—51

67
57

28—29
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M
Macpoxawp, 1 dn. RAMsSay—
Quefat,ion re politicul significance attaching to the visit to . India 48
of —.
MacLAGAN ENGINEERING COLLEGE, LAHORB—
Question re Guarantee of appointments in the Railway Service to 60—61
students of the —,
Resolution re Guarantee of appointments on BState Railways to | 425—438
qualified students of the —— and other similar colleges.
MacWarr, THE HoNourABLE MAJOR-GENERAL Sim CHARLES—
Oath of Office ... . 1
Resolution re import duty on artificial ghee . 353—885,
. 1ci» 358
MADRAS—
Question 72 revision of the pay of the appraisers of the Customs | 372—g73
House, —, etc.
Mapras Crvi. CounTs (AMENDMENT) Brir—
See under “‘Bill(s)’’.
Mapras Civi CoURTS (SECOND AMENDMENT) Binr—
See under *‘Bill(s)’.
MapRAS LAND REVENUE Brmi—
See under ‘‘Bill(s)”.
Mapras Pexcin Facrory—
Question re purchase of pencils for the use of Government offices 314
from the —.
MapRAS PRESIDENCY— ‘
Question re— . . i .
Retransfer to Bengal of certain Bengali State prisomers detained 10—11
in jails in tha —. .
Treatment of Bengali Btate prisoners in jails in the — 2798
MAEENDRA PRAsAD, THE HoNourabrz MR.— o
Election of —— to the panel ifor the Standing Advisory Com- 329
mittee for the Department of Industries and Labour.
Dath of Office ... 2
Question re—
Application of section 71 (1) of the Government of India Act to | 109—110
the Sonthal Parganas.
Declaration ‘c;_ilthcz ?Sgghal Parganas as a backward tract 109
Regulation o 110—111
MANGALORE—
Question re construction of a railway line between —— and Hassan 9
MANMOHANDAS Ramy1, THE HoNourABLE MR.—
General discussion of the Railway Budget - | 220908,
General discussion of the Budget (Part II) ... 886—%3(7)
Indian Finance Bill—
Amendment of the Honourable Rai Bahadur Lala Ram Saran 599
Das to Schedule I regarding rates for postcards.
voe cee .o 610

Motion to pass




30 INDBX.

MaNMOHANDAS Ramy1, THE HoNoumanLe Me.—contd.
Indian Income-tax (Amendment) Bill—
Motion of the Honourable Sir Arthur Froom to adjourn considera-

tion.
Indian Trade Unions Bill—
Remarks on clause 22

Oath of Office

Question re—
Loans raised by the Government of India for the use of Pro-
vincial Governments.
Loans raised by the Government of India in India and abroad ..
Number of goods wagons for which orders have been placed with
Indian firms.
Number of goods wagons ordered from England
Passage allowances of Government officers ...
- Rebate granted to Government by the P. and O. Steam Navngatxon
Company on passages engaged for Government officials .

Resolation re—
Banking legislation
Royal Commission on Agnculture

Mazasr SIKE
Sce under "Slkh(s)"

McWarrers, THE HonouraBLz Mg, A. C.—
Government Trading Taxation Bill—
Motion to consider
Motion to pass

Indian Finance Bill—

Motion to consider

Consideration of clause 7

Amendment of the Honourable Rai Bahadur Lala Ram ‘Baran Das
to Bchedule I regarding rates for postcards.

Amendment of the Honourable Sardar Shivdev Singh Oberoi to
clauses (1) and (2) of Part I-A of Schedule II.

Motiog to pass

Indian Income-tax (Amendment) Bill—
Motion to consider
Mgtlon of the Honourable Sir Arthur Froom to adJourn considera-
ion
Consideration of clanse 2

Motion to pass
Oath of Office ...
Presentation of the Budget (Part II) for 1926-27

Promissory Notes (Stamp) Bill—
Motion to consider
Motion to pass .

Resolation re—
Banking legislation
Qualifications of Assistant Commumoners of Ineomo-hx
. Reduction of the exports of opium

Mzar SHAH, THE HONOURABLE NAWAB SAHIBZADA SAYAD MOHAMMAD—
Oath of Office ... vee

PacEs.

626

468

468
371—-372

371372
640—641

468—469

460—461
80

106
106

586, 587
589—590
601
607—608,
609

610

614—618
626—628

680
630

1
817—327

297—298
298

461—4686
455—4567
544—547
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MemosuAL(8}— ) )
Question 7e —— to the Chief Mechanical Engineer, North Western
Railway, from the Indian literate apprentices.

MESSAGE(8)— . .
—— from His Excellency the Governor General (Lord Reading) in
acknowledgment of the —— of gratitude from the Council of State

to Their Excellencies the Earl and Countess of Reading.

—— from His Excellency the Governor General noniinating certain
Members aof the Council of State to be on the Panel of Chairmen.

—— from His Excellency the Governor General regarding dates for
the presentation and discussion of the Railway Budget in the
Council of State.

—— from His Excellency the Governor General regarding the dates
for the presentation and general discussion of the Budget (Part
II) in the Council of State.

—— from His Excellency the Governor General regarding the heads
of expenditure to be open to discussion when the Budget (Part I1)
is under consideration. '

—— from His Excellency the Governor General requiring the attend-
ance of the Members of the Council of State in the Legislative
Agszsgmbly Chamber at 11 o’clock on Thursday, the 25th of March,
1926.

—— from the Legislative Assembly intimating the agreement of that

+ Chamber in the amendments made by the Council of State in the
Indian Trade Unions Bill, the Legal Practitioners (Amendment)
Bill, and the Madras Civil Courts (Amendment) Bill.

—— of gratitude from the Council of State to Their Excellencies the
Earl and Countess of Reading. :

METEOROLOGTCAL DEPARTMENT—
Question re expenditure on the collection and supply of aerial
information by the to the Royal Air Force.

MiLitARY PurPOSES—
Question re purchase of land for —— in Bombay

ML SToRES— )
Question re falling off in customs revenue in the Bombay Presidency

on chemicals and —— used by the textile industry.
MINISTER(8)—
Question 7e appointment of a third —— in the United Provinces .

Misra, THE HONOURABLE PaANDIT SHyYAM BiHARI—

Code of Criminal Procedure (Second Amendment) Bill—
Motion to pass boe
Oath of Office ...

Resolution re—
Qualifications of Assistant Commissioners of Income-tax
Royal Commission on Agriculture ...

"MONTAGU-CHELMSFORD REFORMS—
See under ‘‘Reforms”.

MoPLAE(8)—
Question re —— colonization of the Andamans ...

Paozs.

19

585—586

103
103

581

582

565—579

58—59

52563

56

639

278—280

453—455
79—80
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Monm, rax HoNourasLr Me, R. D.—
Eleoction of — to the pmel for the Standing Advisory Committee
for the Department of Education, Health and Lands.
General discussion of the Bndget. (Part II) .
Oath of Office ...
Resolution re creation of s self- governmg Tamxl-speskmg Province

Morr Cuanp, TR HONOURABLE Raia—
Oath of Office ...

MuppmMaN, THE HONOURABLE SIR ALEXANDER—

Resolution re appointment of Royal Commission to inquire into the
working of the Indian Constitation.

Munaumap HussaiN, THE HONOURABLE MIAN ALl BAksE— .

Oath of Office ...
MUHAMMADAN(8)—
Question re—
Foundation of scholarships from interest on Government securities
held by —.

Grant of holidays for important festivals to —— clerks, apprentices
and coolies employed in the East Indian Railway workshop at
Jamalpur.

—— grievances in respect of the educational administration of
Delhi and Ajmer-Merwara.

Number of —— and Hindu teachers, clerks and peons in the
schools in the Delhi Province and Ajmer-Merwara.

Paucity of —— in the Education Department, Ajmer ...

MunysL BRaHMANS—
See ‘under ‘‘Brahman(s)’.

Muxaerszx, THE HONOURABLE SRIJUT LOKENATH—
Election of —— to the panel for the Standing Advisory Committee
for the Commerce Depart.ment
Oath of Office ...

MusLmm(s)—
Question e paucity of —— in the office of the Superintendent of
Education, Delhi and Ajmer-Merwara.

¢ MusriM@ OUTLOOK *'—
Question re article in the ——, dated the 22nd December 1925 ...

N

Nawas Art KuAN, THE HoNOURABLE RAJA—
General discussion of the Bndget (Part Iy ...
Oath of Office ...

NortE WESTERN 'RATLWAY—
See under ‘‘Railway(s)’.

(o]
Ot or Orrice—
Abbott, the Honourable Mr. E. R.
Abdul Karim, the Honourable Manlvi
Akbar Khan, the Honourable Major Nawab Mahomed

Pagrs,
820
393—396

- 43
6561

176, 180—
183, 18—
192, 214—

215

467—188.

309

169, 470

470

329

70

471

377379
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Oata or Qrrice—contd.

Alay Nabi, the Honourable Baiyid .

Bell, the Honourable Mr. J. W. A.

Buay Chand Mahtab, the Honourable er Mah.rajadhlra;a Bahadur
of Burdwan.

Birdwood, His Excellency Field Marshal B8ir William Riddell

Brayne, the Honourable Mr. A. F. L.

Chadwick, the Honourable Mr. D. T.

Charanjit Singh, the Honourable Sardar

Chari, the Honourable Mr. P. C. Desika

Crerar, the Honourable Mr. J.

Das, the Honourable Mr. S. R,

Emerson, the Honourable Mr. T. ...

Froom, the Honourable Sir Arthur ...

Golam Mostafa Chaudhury, the Honourable Maulvn

Govind Das, the Honourable Seth ..

Habibullah, the Honourable Khan Bahadur Sir Muhammad Sahib
Bahadur.

Harnam Singh, the Honourable Raja Sir

Hindley, the Honouralle Sir Clement .

Hotson, the Honourable Mr. J. E. B.

Hubback, the Honourable Mr. J. A.

Jaffer, the Honourable Mr. Ebrahim Haroon ...

Khaparde, the Honourable Mr. (. S. ..

Ley, the Honourable Mr. A, H. ..

MacWatt, the Honourable Ma]or General Sir Charles

Mahendra Prasad, the Honourable Mr. .

Manmohandas Ramp, the Honourable Mr. ... .

McWatters, the Honourable Mr. A. C.

Mehr Shah, the Honourable Nawab Sahibzada Sayad Muhammad

Misra, the Honourable Pandit Shvam Bihari ...

Morarji, the Honourable Mr. R. D.

Moti Chand, the Honourable Raja ...

Muhammad Hussmn, the Honoumble Mian Ali Baksh .

Mukherjee, the Honourable Srijut Lokenath ...

Nawab Ali Khan, the Honourable " Raja

Oberoi, the Honourable Sardar Shivdev Singh .

Padshah, the Honourable Saiyed Mahomed, Sahib Bahadur

Ramadas Pantulu, the Honourable Mr. V.

Rama-Rao, the Honourable Rao Sahib Dr. U. .

Rameshwara Singh, the Honourable S8ir, Mnhsrajadhimjs of
Darbhanga.

Rampal Blngh the Honourable Raja Sir

Ram Saran Das, the Honourable Rai Bahadur Lula

Ranga Rao, the Honourable Raja Sri Rewa Swetachalapatl Rama-
krishna, Bahadur of Bobbili.

Richey, the Honourable Mr. J. A.

Roy, the Honourable Mr. K. C. ...

Sankaran Nair, the Honourable Sir C.

Sethna, the Honourable Mr. Phiroze C.

Sett, the Honourable Rai Bahadur Nalininath .

Smha the Honourable Lala Sukhbir

Sinha, the Honourable Mr. Anugraha Narayan ...

Smith, the Honourable Sir Henry Moncrieff ...

Suhrawardy, the Honourable Mr. Mahmood ...

Tek Chand, the Honourable Diwan ...

Thompson, the Honourable Mr. J. P.

Todhunter, the Honourahle Sir C. G. -

Umar Hayat Khan, the Honourable Colonel Nawab Sir ... .

Wacha, the Honourable Sir D. E. ... -

Zubair, the Honourable Mr, Shah Muhammad .

Paazs.
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Oaxxmolr, T8 HoNoumABLE SARDAR SHIVDEV SmaE—
Indian Fi Bill—
nAI::ndmme:c;f the Honourable %u Bnl:adt:lta Lala Ram Saran Das
edule I regarding rates for postcards.
A:ensdcll:un‘: eto clagum fl) and (2) of Part I-A of Schedule II

Oath of Office
OrrvM—
Resolution re reduction of the exports of — ...

Omrya-SPEAKING TmACTS—
Question re Amalgamation of the —

OVERTIME ALLOWANCE(S)— )
See under ‘* Allowance(s), Overtime "'

P

PapsHAH, THE HONOURABLE SAIYED MAHOMED, SAHIB BAHADUR—
Election of —— to the panel for the Standing Committee on
, Emigration.
Indian Finance Bill—

|
‘
|

Amendment of the Honourable Rai Bahadur Lala Ram Saran Das .

to Schedule I regarding rates for postcards.
Oath of Office ...

Question re—
Article in the ‘‘Muslim Outlook’, dated the 22nd December 1925
Duties of the Superintendent of Education, Delhi, and Ajmer-
Merwara.
Inspection of local High Schools by the Assistant Superintendent
of Education, Delhi and Ajmer-Merwara.

Muhammadan grievances in respect of the educational administra- -

tion of Delhi and Ajmer-Merwara.
Number of Muhammadan and Hindu teachers, clerks and peons
in the Schools in the Delhi Province and Ajmer-Merwara.
Paucity of Muhammadans in the Education Department, . Ajmer

Paucity of Muslims in the Office of the Superintendent of Education,

Delhi and Ajmer-Merwara.
Report of the Andamans Deputation

Resolytion re— .

Appointment of a Royal Commission to inquire into the working
of the Indian Constitution.

Salaries of the two members of the Judicial Committee of the
Privy Council with Indian experience.

‘PANRL or CEARMEN—
Message from the Governor General nominating certain members
to be on the — of the Council of State.

Pass(es)—

Question e granted to European and Anglo-Tndian and Indian
apprentices on the East Indian Railway.

‘PAsSSAGE(8)—
*  Question re rebate granted to Government by the P. and 0. Steam
Navigation Company on —— engaged for Government officials.

PasSAGE ALLOWANCES—
See under ‘‘Allowance(s)’.

i

|
i
'.
!
|
i
|
i
|
|
i
|
|
|

Paazs,
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;P ASSPORT(8)— . )
Question re discontinuance af the issue of — ...

PaTNA—
Question re arrears of work in the High Court, —— ...
Pax—
Question re— . .
Initial starting —— after the conclusion of their course, of

European and Anglo-Indian and Indian apprentices on the East
Indian Railway.

Revision of the —— of the appraisers of the Madras Customs
House, etc. ] . .
Scale of —— of Indian.apprentices on the East Indian Railway
PeNCILS—
Question re—
Purchase of black lead —— for the use of Government offices
Purchase of —— for the use of Government offices from the

Madras Pencil Factory.

PEON(8)—
Question 7e number of Muhammadan and Hindu teachers, clerks,

and in the Schools in the Delhi Province and Ajmer-Merwara.
PHOTOGRAPHIC GROUP— .
Arrangements for taking a —— of Members of the Council of
State.
P1c-TroN—

Question (Supplementary) re intention of the Japanese Government
to raise the duty on

P. & O. SteaM NAVIGATION COMPANY—
Question re rebate granted to Government by the —— on passages
engaged for Government officials.

POSTMASTER(S)—
Question re grievances of —

PREFERENCE—
Question re grant of —— to the Dominion of Canada ...

PRESIDENT, THE HONOURABLE THE—

Acceptance by —— of the motion of the Honourable Sir Arthur
Froom to adjourn the consideration of the Indiay Income-tax
(Amendment) Bill.

Message of gratitude from the Council of State to Their Excellencies
the Earl and Countess of Reading.

Oath of Office ...

Permission granted by to the Honourable Mr. K. C. Roy to
move the adjournment sine die of the discussion of the Resolution
regarding the reduction of the travelling and daily allowances of
Members of the Council af State.

Remarks by —— regarding disposal of amendments to the Resolution
regarding appointment of a Royal Commission to inquire into the
working of the Indian Constitution.

Remarks hy —— regarding the unnecessary labour expense and
inconvenience caused not only to the staff of the Council but to the
Government by the absence of the Honourable Lala Sukhbir
Sinha on the 15th March when questions standing in his name
appeared on the agenda paper.

Pages,

68

13

807, 309
872—3878

307, 809

313
314

470

343

468—469

219

16

617
§78—579

89

170

4687
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Presipant, TEE HONOURABLE THE—contd.

Ruling by —— that the amendment of Mr. Ramadas Pantulu {0
the Resolution of Dr. U. Rama Rao regarding the reduction of
the travelling and daily allowances of Members of the Council
of State was admissible.

Ruling by —— that the amendment of the Honourable Rai Bahadur
Lala Ram Saran Das to omit clause 7 of the Indian Finance Bill
was not in order, because the Standing Orders laid down that no
amendment should have the direct effect of a negative vote.

BRuling by —— that the amendments to clause 6 of the Indian
Finance Bill standing in the names of the Honourable Rai Bahadur
Lala Ram Saran Das and the Honourable Sardar Shivdev Singh
Oberoi were not admissible. The purpose of the Finance Bill was
to fix rates of income-tax, and from that point of view the
amendments standing on the paper were not proper amendments

to the Finance Bill, but should be brought in as amendments to |

the Indian Income-tax Act, 1922.

Ruling by —— that the Honourable Rai Bahadur Lala Ram Saran
Das would not be in order in addressing the House in connection
with the matter in respect of which he desired to move amend-
ments to clanse 6 (%) of tha Tndian Finance Rill in view of the
fact that these amendments had been previously ruled out of
order (vide pages 587-588).

Ruling by —— that, under the Indian Legislative Rules. when a
Bill has been passed in one Chamber and comes to the Second
Chamber. there is no provision whatever for a motion in the
second Chamher for circulation of the Bill [Rauling in regard to
the Honourable Sir Arthur Froom’s proposed motion in the Council
of State that the Indian Income-tax (Amendment) Bill, as passed
by the Legislative Assembly, should be circulated for the purpose
of eliciting opinions.]

Btates that owing to the omission of certain words in sub-clause fd}
of clause 15 of the Indian Trade Unions Bill, technically the Bill,
as passed by the ILegislative Assembly, was not laid on the table
on the 10th February 1926, and asks if any Honourable Member
objects on the ground of requiring further notice. No objection
being taken, the consideration of the Bill was proceeded with,

Welcome to Members of the Council of State by .

Prrvireces— .
Resolution 7¢ —— and status of Members of the Council of State

Prrvy CouNcr— . .
Resolution re salaries of the two members of the Jndicial Committee
of the —— with [ndian experience.

Promissory Nores (Stamp) Brr—
See under “‘Bill(s)”.

PROTECTION—

Question re further representation from the Bombay Millowners’
Association regarding -— for the cotton industry.
ProvINCE(S)—

Question r» names of the —— to which the Cutchi Memons Act,
1920, has been applied.

PROVINCIAL GOVERNMENTS—
Question re— .
T.oans raised by the Government of India for the nse of ——
Loan programmes of —

Pacxs,

s
85—86
588

587—588

610—611
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29—30
438—442

471—488
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PusLi0 SERVICES COMMISSION—
Question re establishment of the —

PuNIAp—
Question re—
Construction of new railway lines in the ——
Sufficiency of water in the Indus for the Sukkur Barrage as
well as the irrigation schemes in the — ...

Funaasr Hinpus—
See under ‘‘Hindu(s)’.

R
Races— .
Question r¢ taxation of the proceeds of betting on —— ...

Rams—
Question 7e purchase of foreign —— by company-managed Railways

" RAILWAY(8)—
Dera Ismail Khan-Tank Decauville—
Question 7¢—

Annual loss on the — ... .

Dismantling of the — ...

Transfer of the management of the — to the North Western
Railway.

1

Eastern Bengal—
Question re railway freight on rice from Khulna to Kalighat on
the —.

“East Indian—
Question re—

Allowances of European and Anglo-Indian and Indian apprentices
in the —— workshop at Jamalpur.

Bally Bridge of the — ..

Differential treatment accorded to Euroiean and Anglo-lndmn and
Indian apprentices in the railway workshop of the —— at Jamal-
pur.

Employment at high rates of pay of Furopean and Anglo-Indian
apprentices on the

European and Anglo- Indian and Indian apprentices on the — ..

Grant of holidays for important festivals to Muhammadan clerks,
apprentices and coolies employed in the —— workshop at Jamal-

pur.

Holidays of European and Anglo-Indian and Indian apprentices on
the—.

Initial starting pay, after the conclusion of their course, of
European and Anglo-Indian and Indian apprentices on the —.

Liability to search of Indian apprentices employed on the — ...

Method of payment of the salaries of European and Anglo-Indian
and Indian apprentices on the —.

Method of recording attendance of European and Anglo-Indian
and Indian apprentices on the —.

Overtime allowances of European and Anglo-Indian and Indian
apprentices on the

Passes granted to European and Anglo-Indian and Indian apprentices
employed on the .

Scale of pay of Indian apprentices on the ——

Khyber—
Quefst:}c;n re allowances granted to Frontier tribes for the protection
of the —.

Pagss.

314

25
310

878
111118

22
22—28

261

307,309

862—3638
807, 309

808—809

308—309
807,809

308—309
808—309
808—309

307, 309
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RAILWAY(s)—contd.
North Western—
Question re—
A intment of Europeans and Anglo -Indians as Traffic Inspectors
nngFomhon) on the —.
Indian Traffic Inspectors (Transportation) on the —_ .
Lighting of roadside stations on the ——
Memorial to the Chief Mechanical Engmeer, —_— from the Indian
literate apprentices.
Number of foremen, chargemen and journeymen employed on
the —.
Number of senior station masters on the — ...
Prospects of literate apprentices on the ——, etc.
Recruitment of Traffic Inspectors (Transportation) on the —
Reduction of fares on the ——
Selectlgn of station masters as Traffic Inapectors (Transportatlon)
on the —.
Transfer of the management of the Dera Ismail Khan-Tank
Decauville Railway to the —.

Question re—
Concession and return tickets on ——
Expected savings consequent on the mtroductlon of the automatic
ocoupler system on broad gauge —
Goods trains on broad gauge — ...
Introduction of the automatic coupler system on broad gange _
Purchase of foreign rails by company-managed — ..

State—
Question re—
Congestion of third class passenger traffic on —
Locomotives for ——
Reduction of fares for third class plsaen ers on —
Savings effected and efficiency obtained by the introduction of the
divisional system on —.

Resolution re—
Guarantee of appointments on —— to qualified students of the
Maclagan Engineering College, Lahore, and other similar colleges.

See also ‘' Central Advisory Council for Railways ™.

BRarLway Boarp—
Question re 1|:weparal‘,mrn by the —— of a programme for the reduc-
tion of railway freights.

Rarrway Bubeer—
See under ‘* Budget *’.

RarLwaY Fares—
Question re reduction of — .

Rantway FrrrcEr(s)—
Question re—

Increase of the maximum rate of —— on food grains ...

Prepsra&t?on by the Railway Board of a programme for the reduc-
tion of —.

—— on rice from Khulna to Kalighat on the Eastern Bengal Rail-
way.

Rebates in —— on coal booked to Calcutta for export

Reduction of —— on coal

Reduction of the —— on food grams

Paans.

635—636
61—62
309
61.—62
111113

261—262
50

262
59—60

420—438




INDEX.
Pioxs
RarLway Line(s)— -
Question re—

Construction of a —— between Mangalore and Hassan ... . 9

Construction of new — and roads in the Frontier 23

Construction of new —— in the Punjab e 25

Survey of —— from Hindubagh to Fort Sandeman and from Fort 23

Sandeman to Tank.
Rareway RaTEs—
Question 7e reduction of — 45
RALwAY SERVICE—
Question re guarantee of appointments in the —— to students of the 60—€1
Maclagan Engineering College, Lahore.
RarLway WoRKsHOP(8)—
Question re differential treatment accorded to European and Anglo- | 307—309

Indian and Indian apprentices in the —— of the East Indian

Pailway at Jamalpur.

RAIkFALL—
Question 7e provision of additional funds for the development of
discoveries affecting the forecasting of —— in India ... 69 -
RaMADAS Panrurvu, THE Honoumasiz Mr. V.—
Code of Criminal Procedure (Second Amendment) Bill—

Motion to pass .. e . 272—274
Contempt of Courts Bill—

Motion to pass 335—338
Election of —— to the Advnsory Pubhclty Committee ... 817
Election of —— to the panel for the Central Advisory Conncil for 817

Railways.

Election of —— to the panel for the Standing Advisory Committee 829
for the Home Department.

Election of —— 1o the panel for the Standing Committee on Emigra- 182
tion.

General discussion of the Railway Budget 249945

Indian Naturalisation Bill— 251

Motion to pass 2684—266 -
Indian Trade Unions Bill—

Motion to pass ... 804
Nomination of —— &s a member of the Committee on Petltlons 31
Oath of Office . . 2.
Question (Supplementary) re—

Admission of members of the Standing Finance Committee to the 56 -

Conference of Finance Members.

Inability of the Indian deputation to South Africa to find accom- 47

modation in hotels owing to racial prejudice.

Report on the Bose Research Institute by Mr. Littlehailes 218
Resolution re—

Appointment of a Royal Commission to inquire into the working | 176—180,

of the Indian Constitution. 181,
190, 210,
212

Formation of a separats Kannada Province ... 186—138

Leader of the Indian delegation to the League of Nations 118—120

Reduction of the travelling and daily allowances of Members of the 86—88

Council of State.
Royal Commission on Agriculture ... 72—74
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iRasa Rao, THE Honouranrk Rao Samrs Dr. U.— .
Code of Criminal Procedure (Second Amendment) Bill—
Motion to pass ...
Election of —— to the el for the Standing Advisory Committee
for the Department of Education, Health and Lands.
General discussion of the Railway Budget
Indian Medical Education Bill—
Motion for leave to introduce
Motion to circulate

+ Oath of Office

4
- Question re—

Abolition of the levy of the departmental charges charged by the
Indian Stores Department.

Allowances of State prisoners transferred from Bengal to other
Provinces.

Bawla Murder case

Construction of a railway line between Mangalore and Hassan

Establishment of the Public Services Commission

Indianisation of the Indian Stores Department

Inquiry into the prevalence of tuberculosis in India ...

Levy of charges for services performed by the Indian Stores
Department.

Madras Land Revenue Bill

Moplah colonization of the Andamans

Number of Indian Officers employed in the Indian Stores Depart-
ment.

Purchase of black lead pencils for the use of Government offices ...

Purchase of Government stores through the Indian Stores Depart-
ment. -

Purchase of pencils for the use of Government offices from the
Madras Pencil Factory.

Re-transfer to Bengal of certain Bengali State prisoners detained in
jails in the Madras Presidency.

Revision of the pay of the appraisers of the Madras Customs House,
etc.

Scholarships for training in the leather industry

Separation of judicial and executive functions ...

Sir Frederick Whyte’s book on federal constitution

Smuggling of saccharine ...

Speech of Lord Lytton at the Rotary Club on the reformative
treatment of criminals.

Taxation of the proceeds of betting on races ...

Total value of purchases made by the Indian Stores Department
during the last two years, etc.

Treatment of Bengali State prisoners in jails in the Madras Presi-

ency.
‘Women’s medical service in India

Question (Supplementary) re—

Availability to Members of the Council of State of the terms of
reference to the Agricultural Commission.

Constitution of the Public Services Commission

Intention of the Japanese Government to raise the duty on pig-iron

Purchase of stationery for Government offices ...

Raising of the question of remission of provincial contributions by
the Madras Member at the Conference of linance Members.

Visit to India of 8ir John Simon, Lord Inchcape, Mr. Ramsay
Macdonald, Sir William Bull and Sir Warren Chilcott.

Paons.

277—278,
279
829

228288

258
841, 842—
343

311
28

29
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314
313
315
311
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29
313

318
810—311

314
10—11
372—378
219
9--10
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314—315
28—29

- 378
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Rama Rao, THE HoNOURABLE Rao Samms Da. U—coutd

Resolution re—
Apforl::ni:ndtm:f o;ns%i'z:}o fon.musxon to mqmro into the workmg 133_,12314{
Formation of a separate Kannada Province ... .. | 182—136,
Import duty on artificial ghee 31543_—31542

126150

Leader of the Indian delegation to the League of Nations
Reduction of the travelling and daily allowances of Members of 81—84

the Council of State.
Royal Commission on Agncultnre . e | L TTT8
RAMESHWARA SINGH, THE HONOURABLE SR, MAHARAJADHIRAIA BAHADUR OF

DARBHANGA-—-
of gratitude from the Council of State to Their Excellencies | 576—578
the rl and Countess of Reading.
361

Oath of office ...
Resolution re salaries of the two members of t.he Judicial Committee 480—481

of the Privy Council with Indian experience.

RamparL SiNen, THE HoNourABLE RAdA Smm—
Election of —— to the panel for the Central Advisory Council for 317
Railways.
Election of —— to the panel for the Standing Advxsory Committee 329
for the Department of Education, Health and Lands
569—570

Message of gratitude from the Council of State to Tho:r Excellencies
the Earl and Countess of Reading.

Nomination of —— as a member of the Committee on Petitions 31
Oath of office ... 43
Resolution 7e salaries of the two members of the Judicial Committee 487
of the Privy Council with Indian experience.
Ram Saran Das, THE HoNouraBLE RA1 BAHADUR LaAra—
Election of —— to the panel for the Central Advisory Council for 817
Railways.
Election of —— to the panel for the Standing Advisory Committee 399
for the Commerce Department.
Election of —— to the panel for the Standing Committee on Emigra- 162
tion.
General Discussion of the Budget (Part II) o | 391—393,
General discussion of the Railway Budget ... | 293- 242]75,
o . 249, 250
Indian Finance Bill—
Consideration of clause 7 ... | B88—58Y,
540
Amendment to Schedule I regarding rates for postcards .. | 390 .,‘5‘;)1'
. . 601
Amendment to Schedule I regarding charges for redirection ot 602

arcels.

Atgendment of the Honourable Sardar Shivdev Singh Oberoi to | 608—g00
clauses (1) and (2) of Part I-A of Bchednle II.

Motion to pass ... . | 610—611

Indian Income-tax {Amendment) Bill—
Motion of the Honourable Sir Arthur Froom to adjourn considera- | 616—g1%
tion.
Nomination of —— as Chairman of the Committee en Petitions ... 81
Oath of office 2
Question re- -
Allowances granted to Frontier tribes for the protection of the 60
Khyber Railway.
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PareEs.
Ram SaRAN Das, deonouum Rar BaApuR Lara—contd. -
uestion re—contd. . .
¢ An:md' loss on the Dera Ismail Khan-Tank Decauville Railway 29
Appointment of Europeans and Anglo-Indians as Traffic Inspectors 19
(?lmspomtion) on the North Western Railway.
Article in the Times Engineering Supplement regarding the gauges 810
and discharges at Sukkur. . .
Construction of new railway lines and roads in the Frontier 23
Construction of lnew railway lines in the Punjab 525
Crimes against life and property ... R 63
Dismant]i;“g of the Dera Ismail Khan-Tank Decauville Railway ... 23—og
Dispute between the Government of Bombay and the Punjab 310
Government regarding the apportionment of water in the Indus.
Enlistment in the Indian Army of Hindu Jats from the Jhullun- 19

dur and Lahore Divisions. . .
Expected savings consequent on the introduction of the automatic 61—62
coupler system on broad gauge railways.
Goods trains on broad gauge railways . 309
Guarantee of appointments in the Railway service to students of 60—61
the Maclagan Engineering College, Lahore.

Imports of artificial ghee 18
Indian Traffic Inspectors (Transportation) on the North Western 18
way. :

Introdnctyion of the automatic coupler system on broad gauge rail- 61.—62
ways.

Ligh{ing of roadside stations on the North Western Bailwg. 24

Memorial to the Chief Mechanical Engineer, North Western Railway, 19
from the Indian literate apprentices.

Number of Foremen, chargemen and journeymen employed on the 24
North Western Railway.

Number of Hindu, 8ikh and Muslim Jats in the Indian Army 19—20

Number of Mazhbir Sikhs in the Indian Army 21—22

Number of Punjabi Hindus in the Indian Amég 20

Number of senior station masters on the North Western Railway ... 28—24

Prospects of literate apprentices on the North Western Railway, 24
etc.

Ratification by the Japanese Government of the conventions of the 17
International Labour Conference.

Rebates in railway freights on coal booked to Calcutta for export... 21

Recruitment of Muhyal Brahmans of the Rawalpindi Division for 2021
the Indian Army.

Recruitment of Punjabi Hindu regiments for the Indian Army ... 21

Recruitment of Traffic Inspectors (Transportation) on the North 18
Western Railway. :

Reduction of fares on the North Western Railway 24—256

Reduction of railway freights on coal 17

Resolution relating to rupee tenders 17

Restoration of the through first and second class composite bogie 69
carriage between Howrah and Lahore,

Runnjng of a through first and second class bogie carriage between 563
Howrah and Lahore.

Savings effected and increase in efficiency obtained by the introduc- 59— 60
tion of the divisional system on State %hilways.

Selection of station masters as Traffic Inspectors (Transportation) on 18—19
the North Western Railway. .

Bpeech of Dr. Summers, late Chief “Engineer, Sind, regarding the s10
average level of water at Sukkur during the last 60 years.

Bufficiency of water in the Indus for the Sukkur Barrage as well as 810

s the irrifgatiq]n schcil_neo i;: the]al?m;jlg). . -
urvey of railway lines from Hindubagh to Fort Sandeman 28
fronz Sandeman to Tank. g and

Transfer of the management of the Dera Ismail Khan-Tank 22

Decauville Railway to the North Western Railway.
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Rax SaraN Das, THE HoNoUurABLE Rar BAHADUR Lara—contd.
Resolution re—

Appointmen of a Roygl Commission to inquire into the working of
the Indian constitution.

Banking legislation

Creation of a self-governing Tamil-speaking province ...

Guarantee of appointments on State Railways to qualified students
of the Maclagan Engineering College, Lahore, and other similar
colleges. .

Import duty on artificial ghee -

Salaries of the two members of the Judicial Committee of the Privy
Council with Indian experience.

soe _eee

RaNGA Rao, THE HoNOURABLE RAJA SWETACHALAPATI RAMAKRISHNA, BAHADUR
or Bosrre—
_General Discussion of the Budget (Part II) ...
Message of gratitude from the Council of State to Their Excellencies
the Earl and Countess of Reading.
Oath of office ...
Resolution re creation of a self-governing Tamil-speaking province ...

RATES ADVISORY COMMITTEE—
See under ‘‘ Committee(s) .

Raza Ari, TRE HONOURABLE SArYID—
Election of —— to the panel for the Standing Advisory Committee
for the Department of Education, Health and Lands.

Election of —— to the panel for the Standing Advisory Committee
for the Department of Industries and Labour.
Nomination of —— to be on the panel of Chairmen of the Council of
State..
RAWALPINDI—

Question 7e recruitment of Muhyal Brahmans of the —— Division for
the Indian Army.

ReapING, TEEIR ExCELLENCIES THE EARL AND COUNTESS OF—
Message of gratitude from the Council of State to — ...
Message from His Excellency the Governor Genmeral (Lord Reading)
ix; Ec‘ktxwledgment of the message of gratitude from the Council
o ate.

REBATE—
Question re granted to Government by the P. & O. Steam Navi-
gation Company on passages engaged for Government officials,

REFORMS—
Question re—
Appointment of a Royal Commission to investigate the worki f
the Montagu-Chelmsford ——. 8 v ¢
Royal Commission on ——

RerorMs INQUImRY COMMITTEE—
See under ‘* Committee(s) *.

BecuraTiION VII oF 1925—
Question re ——

REPORT(8)— ¢
Question re—
Action taken on the —— of the External Capital Committee
Interim —— of the Indian deputation to South Africa ...

PaGEs,

—————
192—196

486

504
426—431,
484 =437
345—347,

867—38569
482 -

412—414
678

253
656—556

829
329

2021

6566—579
685686

4068— 469

43

49—50

110 ~111

61
47
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]
{Rasoar(s)-—ocontd. _
Question re—contd. i

Interim —— of the Bogl Commission on Currency ... 51

—— of the Andamans Deputation ... 585

—— of the Taxation Inanry Committee 52

Ra80LUTION(8)—
Question re—

Action taken on the —— adopted by the Indian Legislature on the 218.
recommendations of the Majority Report of the orms Inquiry
Committee. \

Action taken on the —— passed by the Council of State on the 217
recommendations of the Majority Report of the Reforms Inquiry
‘Committee.

Amended —— adopted by the Legislative Assembly regarding the 43
recommendations of the Reforms Inquiry Committee.

Correspondence between the Secretary of State and the Government of 217
India on the —— passed by the Council of State on the recom-
mo:dltions of the Majority Report of the Reforms Inquiry Com-
mittee.

Non-official Bills and —— passed by the Legislative Assembly and | 423—424
rejected by the Council of State, and vice versa. -

—— relating to rupee tenders . 17

—_— re— .

Appointment of a Royal Commission to inquire into the working of | 62, 162—215
the Indian constitution.

Banking legislation ... | 468—460

Continuation of the imposition of a customs duty on lac ... 37—41

Creation of a self-governing Tamil-speaking province ... .. | 489—505,

54R—562

Emigration of Indian unskilled labourers to British Guiana .. | 641—643

Formation of a separate Kannada Province ... e | 132—144

Grant of Supplementary assistance to tin-plate industry ... .. | 286—290

Guarantee of appointments on State Railways to qualified students | 425—138
qfuthe Maclagan Engineering College, Lahore, and other similar
colleges.

Import duty on artificial ghee 3456—3569

Leader of the Indian del;gation to the League of Nations e | 115—132

Privileges and status of Members of the Council of State c | 43R—442

Qualifications of Assistant Commissioners of Income-tax ... ... | 451—458

Ratification of the draft conyention of the International Labou 2237
Conference concerning workmen's compensation for occupational
diseases.

Reduction of the exports of opium ... ... | B41—047

Reduction of the travelling and daily allowances of Members of the 81—
Council of State.

Royal Commission on Agriculture ... 62—81

Salaries of the two members of the Judicial Committee of the | 471—t88
Privy Council with Indian experience.

RETTREMENT—

Question re age of —— of High Court Judges ... 639
Reroex Tickrrs— .

Question re concession and —— on railways ... | 635—838
RETRENCHMENT— . . . .

Question rc additional, expenditure on items in which —— was effected 443
Rrioz—

Question re railway freight on —— from Khulna to Kalighat on the 861

Eastern Bengal Railway.
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RicEEY, THE HoNouraBLE MR. J. A.—-
QOath of oﬁm e
Roap(s)—

Question re construction of new railway lines and —— in the Frontier

ROADSBIDE STATION(S)—
See under * Station(s) .

Rorary CLup— .
Question re speech of Lord Lytton at the —— on the reformative
treatment of criminals.

Roy, THE HoNouramiz Mr. K. C.—

Appointment of —— to the Library Committee ... e
Election of —— to the panel for the Central Advisory Council for
Railways.

Election of —— to the panel for the Standing Advisory Committee
for the Department of Industries and Labour. . .
Election of —— to the panel for the Standing Committee on Emigra-

tion.
General discussion of the Railway Budget
General Discussion of the Budget {Part II) -

Indian Finance Bill—

Motion to pass
Indian Registration (Amendment) Bill—
Motion to consider
Motion to pass
Message of gratitude from the Council of Btate to Their Excellencies
the Earl and Countess of Reading.
Oath of office

Question re—

Action taken on the Resolution adopted by the Indian Legislature
on the recommendations of the Majority Report of the Reforms
Inquiry Committee.

Action taken on the Resolution passed by the Council of State on the
recommendations of the Majority Report of the Reforms Inquiry
Committee.

‘Correspondence hetween the Secretary of State and the Government
¢f India on the Resolution passed by the Council of State on the
recommendations of the Majority Report on the Reforms Inquiry

Committee.
Deputation of Mr. Littlehailes to inspect the Bose Research Insti-
tute, Calcutta. \

Increase of the grant to the Bose Research Institute, Calcutta ...

Resolution re—
Creation of a self-governing Tamil-speaking province .
Privileges and status of Members of the Council of State ...
Reduction of the travelling and daily allowances of Members of the
Council of BState.
Royal Commission on Agriculture ...

RoyaL AR Force—

Question re expenditure on the collection and supply of aerial i -
mation by the Meteorological Department to t Ply . erial infor.

Rovar CoMMIssION—
Question re—

Appointment of a —— to investigate th i
Ohelmsford Reforms. 8 o working 'Of the Montago-

28
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81
817

329
162
240—341
387—391,
47
610
359

573—b74

218
217

217

218—219
218

553—>565

. 1438—440, 441
89
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’Ront. ConaxssoN—contd.
Question re—ocontd.
Reforms o s,

— O L [ ]
Resolution re appointment of 8 — to inquire into the working of the
Indian Constitation.

Roya. COMMISSION ON AGRICULTURE—

dence relating to the appointment of the — ...
Resolution re ——
RoYAL CoMMi8sion oN CURRENCY—
Question re interim report of the — ..
RumsER—
Question re export duty on —
'Bumm(e)—-

—— by the Honourable the President that the amendment of Mr.
Ramadas Pantulu to the Resolution of Dr. U. Rama Rao
regarding the reduction of the travelling and daily allowances of
Members of the Council of State was admissible.

—— by the Honourable the President that the amendment of the
Honourable Rai Bahadur Lala Ram Saran Das to omit clause 7 of
the Indian Finance Bill was not in order, because the Standing
Orders laid down that no amendment should have the direct effect
of a negative vote.

—— by the Honourable the President that the amendments to clause '
6 of the Indian Finance Bill standing in the names of the Honour-
able Rai Bahadur Lala Ram Saran Das and the Honourable Sardar
Shivdev Singh Uberoi were not admissible. The purpose of the
Finance Bill was to fix rates of income-tax, and from that point
of view the amendments standing on the paper were not proper
amendments to the Finance Bill, but should be brought in as
amendments to the Indian Income-tax Act, 1922.

—— by the Honourable the President that the Honourable Rai
Bahadur Lala Ram Saran Das would not be in order in addressing |
the House in connection with the matter in respect of which he :
desired to move amendments to clause 6 (3) of the Indian Finance
Bill, in view of the fact that those amendments had been previously
ruled out of order, vide pages 587-88.

—— by the Honourable the President that, under the Indian Legisla-
tive Rules, when a Bill has been passed in one Chamber and comes
to the second Chamber, there is no provision whatever for a motion
in the second Chamber for circulation of the Bill [Ruling in regard
to the Honourable Sir Arthur Froom's proposed motion in the
Council of State that the Indian Income-tax (Amendment) Bill, as ;
passed by the Legislative Assembly, should be circulated for the :
purpose of eliciting opinions]. ‘

l
Rurex TENDERS—
Question re—

—— for stores

Resolution relating to —

8
BACCHARINE—
Question re—
Abolition of the import duty on ——
Import duty on — ..
Qn;sntxty of —— imported into India for the years 1819-20 to 1924
Smuggling of —

’

Suppression of the smuggling in ——

48—50
62,162—218,

91—102
62—81

51
53

856—86

bS8

687—588

610—611

616

46

316
316
318

814—315,
316
316
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SANKARAN Nam, tHE Honoumrasrr S C.— . . .
Election of —— to the panel for the Btanding Advisory Committee 320
for the Home Department.
General Discussion of the Budget (Part II) ... .. | 388—888
" Nomination of —— as a member of the Comrhittee on Petitions ... 4;?
Oath of office ... 265
Resolution re— v
Creation of a self-governing Tamil-speaking province ... | 489—497,
498, 499,
500, 501,
504, 505,
566-—860,
56
Balaries of the two members of the Judicial Committee of the 4731,
Privy Council with Indian experience, 479480
ScHOLARSHIP(S)—
Question 7e—
Foundation of —— from interest on Government securities held by | 47 468
Muhammadans.
—— for training in the leather industry 219
ScrooL(s)— '
Question r¢ number of Muhammadan and Hindu teachers, clerks 470

and peons in the —— in the Delhi Province and Ajmer-Merwara.

SECRETARY OF STATE FOR INDIA—
Question re—

Brokerage paid in London by the —— on his financial operations ... 57
Correspondence between the and the Government of India on 217

the Resolution passed by the Council of State on the recommenda-

tions of the Majority Report of the Reforms Inquiry Committee. |
Transfer of work done by the Bank of England on behalf of the 57

—— to the branch of the Imperial Bank of India in London.

SECURITIES—
Question re foundation of scholarships from interest on Government ; 467468

—— held by Muhammadans. |
I
I

SaPARATION OF JubpIciIAL AND ExEcuTive FuncTiONs—

Question re —— ! 9--10,
SeTENA, THE HoNoUuRABLE MR. PHIROZE C.— 1% 871
Election of —— to the panel for the Central Advisory Council for 317
Railways. .
Election of —— to the panel for the Btanding Advisory Committee 829
for the Commerce Department. )
Election of —— to the panel for the Btanding Advisory Committee 329
Elfo:‘ the ZfDepartmenthof Indils;ries l:ndB Labour.
ection of —— to the panel for the Standing Adviso i
for the Home Departmgnt. ¢ 7 Committes 328
Election of —— to the panel for the Standing Committee on Emigra- 152
tion.
Negotiations with the Union Government of South Africa ... 115
Nggug::;oetj of —— to be on the panel of Chairman of the Council 30
Oath of office ... -
Question re— 48
Abolition of the stamp duty on cheques ...
ﬁcdt.lop taken fonltlég Re}éortdof the ExtemE al Capital Committee ... gf
mission of Indian Studenta in Englan i
Offcare: Training  Gorpe gland to the Uniwersity 44
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SeENA, THE Houomm“ Mr. Prmozz C.—contd.

estion re—contd. .

QnAdopt.ion of all-India lz‘g.:lnllzion on the lines of the Bombay
Securities Contracts Conl ct.

Amended Resolution adopted by the Legislative Assembly regard-
ing the recommendations of the Reforms Inqu Committee.
Appointment of s Royal Commission to investigate the working

of the Montagu-Chelmsfard Reforms.

Bawla murder case - .

Brokerage paid in London by the Secretary of State for India on his
financial operations. o :

Date of the next statutory steel inquiry

Discontinuance of the issue of passports ...

Establishment of a Rates Advisory Committee

Establishment of a trsining ship in Indian waters .. ..

Expenditure on the collection and supply of aerial information by
the Meteorological Department to the Royal Air Foroe.

rt duty on rubber ... e
ing off in customs revenue in the Bombay Presidency on chemicals|
and mill stores used by the textile indastry. L

Further representation from the Bombay Millowners’ Association
regarding protection for the cotton industry. .

Indianisation of the staff of the High Commissioner for India

Interim report of the Indian deputation to South Africa ...

Interim report of the Royal Commission on Currency

Loan programmes of Provincial Governments ...

Locomotives for State Railways ...

Number of voters in each constituency of the Council of State who
voted at the last general election.

Political significance attaching to the visit to India of Sir John
Simon, Lord Inchcapes Mr. Ramsay Macdonald, Sir William Bull
and Sir Warren Chiloott.

Programme of the Tariff -Board for the next six months ...

Provision of additional funds for the development of discoveries
affecting the forecasting of sainfall in India.

Purchase of foreign rails by company-managed Railways ...

Purchase of land for military purposes in Bombay

Purchase of stationery for Government offices ...

Receipts under Income-tax for Bombay City

Recruitment to the Indian Police for the last ten years ...

Reduction of Railway rates and fares

Preparation by the Railway Board of a programme for the reduc-
tion of railway freights.

" Report of the Indian Territorial and Auxiliary Forces Committee ... :

Report of the Taxation Inquiry Committee ...

Revision of land revenue assessmeats

Royal Commission on Reforms

Rupee tenders for stofes

Standard type of locomotives for India

Subjects discussed at the Conference of Finance Members held in
November 1925.

Transfer of work done by the Bank of England on behalf of the
8ecretary of State for India to the branch of the Imperial Bank
of India in London. .

Various questions connected with India's Membership of the League
of Nations.

Resolution re—
Appointment of a Royal Commission to inquire into the working of
the Indian Constitution.

Leader of the Indian delegatiom to the League of Nations
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58—59

63
56
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47
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52—53
4748
63—55
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SeTENA, THE Honovn:m Mz. Prmeoze C.—concld.
Resolution re—cent
Reduction of the travelling and daily allowances of Members of the 87
Council of Btate.

Royal Commission on Agriculture ... 66—67

Smrr, THE HOoNoURABLE RAr BAHADUR NALININATH— R

- Code of Criminal Procedure (Second Amendment) Bill—

274—275

Motion to pass .
General discussion of the Rnlway Budget | 247248

Oath of office 2
Question re—
Bally Bridge of the East Indian Railway ... -1 382—363
Removal of the Calcutta Mint from its present site - | 388—870
Separation of judicial and executive functions . 371
‘SmkH(8)—
Question re number of Mazhbi —— in the Indian Army ... 2122
SmioN, Sm JoEN— ) . i
48

Question re Political significance attaching to the visit to India of ——

.SINHA, THE HONOURABLE MR. ANUGRAMA NARAYAN—

Oath of office ... . 2
Question re—
Abolition of the import duty on saccharine ... 316
Amalgamation of the Oriya- speaking tracts ... 13
Anti-Asiatic legislation in South Africa 16—17
Arrears of work in the Patna High Court ... 18
Committees appointed during the years 1922, 1923 and 19?A 18—14
‘Commonwealth of India Bill . 17
Grant of preference to the Dominion of Canada 16
Import duty on saccharine 5
Number of superior posts in the Government of India Secretariat 3%5
{]Qe’Zlél by Indians on the 1st January 1921 and the lst January
Percentage of appointments held in the Imperial services by Indians 1
and non-Indians. 14—15
Proposed levy of rates on coal exported from Bihar and Orissa ... P
Quantlléyé of saccharine imported into India for the years 1919-20 to 8%(?
Separation of judicial and executive functions ...
Smuggling of saccharine ... 12
Suppression of the smuggling in sacchanne g}g

SuALL Cause COURTS (ATTACHMENT OF IMMOVEAERLE ProrrrTY) Brr—
See under ‘* Bill(s) .

-8umrtH, THE HONOURABLE SIR HENRY MONCRIEFF—

Oath of office ... 1
-SMoecLING—
Question re—
—— of saccharine
' | 814—a1s,
Suppression of the —— on saccharine 316
816

‘SoNTHAL PARGANNAS—
Question re—
Apghcatlon of section 71 () of the Government of India Act to 108—1
10

Declaration of the —— as a backward tract .
109




Soute Arrrca— |
Question re— .
Anti-Asiatic legislation in — ...
Interim report of the Indian deputation to —
Btatement regarding negotiations with the Union Government of —

Spec1ALIST(8)— .
Questiort re Indianisation of the post of —— at the Imperial Forest
Research Institute, Dehra Dun e

oA

Seeonaxast Orricxrs—
Question re grant of extensions of service to umg‘?mrﬁ' —— employed
in the Imperial Forest Research Institute, Dehra Dun. .

SemmcE(x8)— . .
Question re of Dr. Summers, late Chief Engineer, 8ind, regard-
ing the average level of water at Sukkur during the last 60 years.
Stame Dury—

Question re abolition of the —— on cheques

StaNDING ADvisorY CoMMITTEE(S)—

Motion for the election of panels for the —— for the Home Depart-
ment, the Commerce Department, the Department of Education,
Health and Lauds, and the.Department of Industries and Labour,
respectively.

Date for receiving nominations to the panels for the —— for the
Home Department, the Commerce Department, the Department of
Education, Health and Lands, and the Department of Industries
and Labour.

Nominations to the panels for —— for the Home Department, Com-
merce Department, Department of Education, Health and Lands, and
the Department of Industries and Laboar.

Result of the elections to the panels for the —— for the Home Depart-
ment, Commerce Department, the Department of Education, Health
and Lands, and the Department of Industries and Labour, respec-

tively.
BTANDING COMMITTEE(S)—
Date for the receipt of nominations to the panel of the —— on Emi-
tion.
Efe?tion to the el for the —— on Emigration
Motion for the election of a panel for the —— on Emigration

STATEMENT (LAID ON THE TABLE) BY THE HONOURABLE MR. J. CRERAR—
—— regarding Committees appointed in 1822-24

STATEMENT (LATD ON THE TABLR) BY THE HoNoURABLE MR. D. T. CHADWICK—
—— regarding commercial treaties both bi-lateral and maulti-lateral,
which affect India.

StAaTEMENT OF BUSINESS—

—— by the Honourable Khan Bahadur 8ir Muhammad Habibullah
Sahib Bahadur.

Srarz PrIsONER(8)—
Question re—
Allowances of —— transferred from Bengal to other Provinces ...
Re-transfer to Bengal of certain Bengali —— detained in jails in the
adras Presidency.
Treatment of Bengali —— in jails in the Madras Presidency

State RamLways—
See under *“ Railway(s) ”'.

Paars.
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41—42,
90, 254,
422, 662
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INDEX.
Dages.
SraTioN(s)— . .
Question 7e lighting of roadside —— on the North Western Railway ... 24
Bru:éox MasTER(8)—
uestion re— .
Number of senior —— on the North Western Railway ... 23—24
Selection of —— as Traffic Inspectors (Transportation) on the 18—19
Nortt Western Railway.
STATIONERY— 4748
Question 7e purchase of —— for Government Offices .
SraTUs— . 438—442 .
Resolution re privilege and —— of Members of the Council of State...
StErL INDUSTRY (AMENDMENT) Brnr—
See under *‘ Bills "
Sreer INQumRY— 48.
Question re date of the next statutory ——
Sronss-—
uestion re—
Purchase of Government —— through the Indian Stores Depart- 310—311
ment. 46
Rupee tenders for — ...
STUDENT(S)—
Question re— 44
Admission of Indian —— in England to the University Officers
Training Corps.
Guarantee of appointments in the Railway Service to —— of the 60—81
Maclagan Engineering College, Lahore. o
Training of —— in State Agricultural collegos in methods for the 26
prevention of alkaline deposits on lands under cultivation by canal
water. .
Resolution re guarantee of appointments on State Railways to quali-| 125—488-
fied of the Maclagan Engineering College, Lahore, and other
similar colleges.
SukrBR SIiNHA, THE HONOURABLE LaAra— .
Apology offered by —— for his absence from the meeting of the 15th 635
arch 1926.
Indian Finance Bill—
Amendment of the Honourable Rai Bahadur Lala Ram Saran Das | 591—592
to Schedule I regarding rates for postcards.
Oath of office ... 685 -
Question re—
Accumulation of arrears in High Courts 840
Age of retirement of High Court Judges ... 689 -
Appointment of a Central Agricultural %ommittee in the Govern- 636
ment of India.
Appointment of a third Minister in the United Provinces 689 -
Area under wheat cultivation, etc. ... . 638
Concess.xon and return tickets on railways ... 6856—636
Expenditure on the Agricultural Departments in the Provinces 638
Tmport of sugar into India 637—638
Improvement of sugarcane cultivation and the manufacture of 636—637
sugar.
Recommendations of the Economic Inquiry Committee ... 689
. :689

Strength of the High Court, Allahabad
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.Soxanm Soma, TEs HoNoumasts Lara—contd. )

Remarks b§ the Honourable the President regarding the unnecessary
labour, e: se and inconvenience caused mot only to the staft of
the Council but to the Government by the absence of —— on the
15th March when questions standing in his name appeared on the

agenda paper.

-BugaR—
Question re— -
Import of — into India ...
Tmprovement of sugarcane cultivation and the manufacture of ——

"Bvaar Canm—

Question re improvement of —— cultivation and the manufacture of
sugar.
:SurrawARDY, THE HoNoUraRLE Mr. MaRMOOD—
Oath of office

Question re— .

Congestion of third class passenger traffic on State Railways

Increase of the maximum rate of railway frelght on food grains ...

Railway freight on rice from Khulna to Kalighat on the Eastern
Bengal Railway. .

Reduction of fares for third class passengers on State Railways

Reduction of the income-tax and super-tax ...

Rodueti?n of the railway freight on food grains

L gauges and discharges at —.
Speech of Dr. Summers, late Chief Engineer, 8ind, regarding the
average level of water at —— during the last 60 years.

. SURKUR BaRmaAGE—
. Question 7¢ sufficiency of water in the Indus for the —— as well as
the irrigation schemes in the Punjab.

Summxrs, Dr.—

re— i
Article‘in the * Times Engineering Supplement regarding the
4

Question re speech of ——, late Chief Engineer. Sind. regarding the :

average level of water at Sukkur during the last 60 years.

. SUPBRINTENDENT OF EDUCATION, DELHI AND AJMER-MERWARA—
Question re—
Duties of the —
Paucity of Muslims in the office of the — ...

SvrEr-TAX—
Question re reduction of the income-tax and —

T

TAMIL-SPRARING PrOVINCE— .
Resolution re creation of a self-governing — ...

TaANE—

Question re survey of railway lines from Hindubagh to Fort Sande-
man and from Fort Sandeman to —.

“Tarzrr Boanp—
Question re programme of the —— for the next six months

e

637—888
636—0687

636—687

261 —262
261
261
262
423
261

310
310

310

310

169
470

128

489—506,
548—b62




INDEX. 83.
Paazs.
TAXATION— .
Question re —— of the proceeds of betting on races 873
Taxation INquIRY Comur
See under *‘ Committee(s) *’~
TreAcHER(8)—
Number of Muhsmmadan and Hindu ——, clerks and peons in the 470 -
Schools in the Delhi Province and Ajmer-Merwara.
Tex CuAND, THE HONOURABLE Drwan—
Oath of office 2
TexTILE INDUSTRY—
Question re falling off in customs revenue in the Bombay Presidency 56
on chemicals and mill stores used by the —.
THIRD CLASS PASSENGER(8)—
Question re reduction of fares for —— on State Railways +262.
TrRD CrLAss PasseNGER TRAFFIC—
Question re congestion of —— on State Railways 261—262
TroMPsON, THE HoNovraBLe Mr. J. P.—
QOath of Office ... 1
TIMBER-TESTING EXPERT—
Question re grant of extensions of service to the —— of the Imperld 296,
Forest Research Institute, Dehra Dun. ) "
q « ¢_ .
* Times ' ENGINEFRING SUPPLEMENT— « !
Question re article in the —— regarding the gauges and dlschtrgeov! * 810~
Sukkur.
Tmv Prate INDUSTRY— v
Resolution 7e grant of supplementary assistance to the — 286—290
TopHUNTER., THE HONOURABLE Sm CHARLES—
General Discussion of the 'Budget (Part II) 411—412
Oath of Office 1
TrAFFIC INSPECTORS (TRANSPORTATION)— .
Question re appointment of Europeans and Anglo-Indians as —— on 19
the North-Western Railway.
Indian on the North-Western Railway e 18.
Recruitment of —— on the North-Western Railway 18
Selection of station masters as —— on the North-Western Rallway 18—19
TrAIN(8)—
Question re goods —— on broad gauge railways ... 309
TRAINING SHIP— T
Question re establishment of —— on Indian waters 46—47 ™
TRANSFER OF PROPERTY (AMENDMENT) Brur—
See under ‘‘ Bill(s) .
TRAVELLING ALLOWANCES—
.See under ‘* Allowances, travelling and daily ”
TRBATY (TES)—
Statement (laid on the table) regarding commercial —-;-, both bi- | 507—B43

hbenl and multi-lateral, which affect Indu




TuRERCULOSI®— . . .
Question re inquiry into the prevalence of —— in India ...

U

-Umar Havar KHAN, THE Hovnoumanrz CoroNEr Nawar Siz—
Election of —— to the el for the Standing Advisory Committee
for the Department of Education, Health and Lands.

Election of —— to the panel for the Standing Advisory Committee
for the Home Department.

General discussion of the Railway Budget
General Discussion of the Budget (Part II)

Indian Finance Bill—
Amendment of the Hon'ble Rai Bahadur Lala Ram Saran Das to
Schedule I regarding rates for postcards.
Amendment of the Hon'ble S8ardar Shivdev Singh Oberoi to clauses
(1) and (2) of Part I-A of Schedule II,
Migssage of gratitude from the Council of State to Their Excellencies
the Erl and Countess of Reading.
- Ofith of Office ...

Resolution re— -
Creation of a self-governing Tamil-speaking province ...
Formation of a separate Kannada Province ...
Guarantee of appointments on State Railways to qualified students

of the Maclagan Engineering College, Lahore, and other similar
« o Colleges.
Import duty on artificial ghee
’ ?er of .thes Indian delegation to the League of Nations
ivileges and status of Members of the Council of State
_Reduction pof g¢he travelling and daily allowances of Members of the
Countil, of State.
. Royal Commission on Agriculture ...
H S&—ies of- the two members of the Judicial Committee of the Privy
ouncil with Indian experience.

"UNtoN GOVERNMENT OF SOUTH AFRICA—
See under ‘‘ South Africa .

Uxsrrep  ProviNcEs—
Question re appointment of a third Minister in the — ...

‘Uxtversrry Orricers’ TraNiNg Corps—
" Queslon 7¢ admission of students in England to the — ...

Vv ’

Viceroy, His' Excrrizncy THE (Lorp REeADING)—
meellb]apeech of —— to the Council of State and the Legislative

'Inauguuhyo'n of the Second Council of State by — ...

Vorzn(s)—
Question re number of —— in each constitu i
State who voted at the last general olect.ion.eucy of the Council of

w

WacHA, THE HoNovmamre SR DINsHAW—
goneul difscuuign dof ft.he Bgdg(e}tougl’nrt IB
‘Message of gratitude from the cil of State i
the Farl and Countess of Reeding. to Their Excellencies

Paans,

316

329
829
227—238
876—877
589—600
608
B71

. 505, 551—668

138—139
434

356—857
127129

440
84—85, 86,
90
79
486—486

639

645—0649

43

407—411

574576




INDEX.

55

!

“WacHa,*tHE HoNoumaBLE S DINsHAW-—contd.
Oath of Office ... woe
Question 7re— L .
Abandonment of land under cultivation by canal water owing o
the accumulation of heavy alkaline deposits. L
Failure of the Japanese Government to give legislative effect to
certain resolutions of the Geneva Labour Conference.
Land-mortgage Banks L oo
Training of students in State agricultural colleges in methods for
the prevention of alkaline deposits on land under cultivation by
canal water. : L
Resolution re appointment of a Royal Commission to enquire into the
working of the Indian Constitution.

"WAGON(8)—
Question re—
Number of goods —— for which orders have been placed with
Indian firms.
Number of goods —— ordered from England ...
WHEAT—
Question re area under —— cultivation, etc. ...

Wayre, S; FREDERICK— ,
Question re ——’s book on federal constitutions ...

“WomeN's MEDICAL SERVICE IN INDIA—
Question re ——

‘WoRKMEN'S COMPENSATION—
Resolution re ratification of the drafif

Labour Conference concerning — Tiseases.
2
Zupam, THE HONOURABLE MR. SHAR MUHAMMAD—-
Election of —— to the panel for the Central Advisory Council for
Railways.
Election of —— to the panel for the Standing Advisory Committee

for the Home Department.
Oath of Office ...

‘Question re—

Allowances of European and Anglo-Indian and Indian apprentices
in the East Indian Railway workshop at Jamalpur.

Differential treatment accorded to European and Anglo-Indian and
Indian apprentices in the railway workshop of the East Indian
Railway at Jamalpur. h

Employment at high rates of pay of European and Anglo-Indian
apprentices on the East Indian Railway. ’

European and Anglo-Indian and Indian apprentices on the East
Indian Railway.

‘Grant of holiddys for important festivals to Muhammadan clerks
apprentices and coolies employed in the East Indian Railway work-
sh}:ﬂ at Jamalpur.

Holidays of European and Anglo-Indian and Indian apprentices on

1 t{{o] t:tt'hdim' Rsiilway.
nitial starting pay, after the completion of their course, of European
&nqlwﬁngloﬁndinn and Indimpapprenticea on the East mindian

Liability” to search of Indian apprenti . East

' Mlgg;lan fRailsw.y. pprentices employed on the
2 of entrance to and exit from their work of European
Anglo-Indian and Indian apprentices on the East Indian Rulw.:yd

t

Paags.

1
25—26
26—27

26

26

168, 205—210

' 371—372
871—372

688
27
450

8287

817
329

307, 309
aby, 309

808, 309
309
809

308, 309
307, 809

308, 809




oo INDEX.

Zumm, iz H Mgz. SHAR MUHAMMAD—cOR(d.

Mot.hod p‘yment of the salaries of Européar and Anglo-Indian
rentices on the East Indian Railway.
Met.hod of noorgmg attendance of Eurvopean and Anglo-lndnn and
Indian -afpprentices on the East Indian Railway.
Non-em, ent of Indian apprentices trained .t Jamalpur after
the usion of their training.

Pagr.

808, 3
308, g
808, ¢.

Non-officisl Bills and Resolutions pnud by the Logulstm Assembly | 4284

and rejected by the Council of State and vice versa.
Overtimg: ullomm of European and Anglo-Indian and Indian
apprenkices on the East Indun Railway.
. Passes pntod to European and Anglo-Indian and Indian apprentices
employsd on the East Indian Railway.
- Scale pcy of Indian apprentices on tho East Indian Rnlway

308, ¢

.ea,

Jﬂi*
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